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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH ?/

Original Application N0.,427 of 2000.

Date of Order 3 This is the l6thDay of July, 2001,

HON'BLE MR, JUSTICE D. N, CHOWDHURY, VICE CHAIRMAN.

HON'BLE MR. K. K. SHARMA, ADMINISTRATIVE MEMBER,

Sri Ramendra Kumar Deb,

son of late Rajendra Kumar D eb,

Sr.5ection Superviser (Pla),

Office of the Chiaf General Manager,

N.E.Telecom CirCIQ, BeSeNele

Shillong - 793 001, e o« « Applicant,

"By Advocate Mr.B.R,Qey, ..

1.

2.

3.

4.

Se

6o

By

The Chief Genagal Manager, BeSeNo.Le
NeEs.Telecom Circle

Shillong, P.Ce Shillong - 733 001
Meaghalaya,

The Chairman-Cum=Managing Director, B.S5.N,L.
Department of Telecom, 20, Ashoka Rpad,

New BDelhi, Sanchar Bhauan,

New Delhi - 110 001,

Bharat Sanchar Nigam Ltd,
Ministry of Copmunication :
Government of India (B.S.N.L.)
Sanchar Bhawan, New Delhi,

20, Ashoka Road,

New Delhi - 110 001,

The Secretary,

Ministry of Communication
Oepartment of Telecom
Government of India

New Delhi - 110 001,

The Assistant Director.

Telecom (HQRODQ),BQSON%LO

O0ffice of the Chief General Manager,
NeE.Telacam Circle

Shillong - 793 001,

Sri Sital Chandra Das,

OFffice Superintendent

Office of the Chief General Manager,

Tele Communication, B.S.N.L.

NetoCircle, Shillong

P. 0. Shillong - 793 001

Meghalaya ¢ o Respondents,

Nr.“.&ab Roy, SrOCQGCSOCQ

OROER

K.K.SHARMA (ADMN.MEMBER): By this application under

lL k/LQ(A&‘&% Contdes 2
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Section 19 of the Administrative Tribunal Act, 1985 the
applicant has challenged ths order dated 20-7-2000
(Annexure-I) rejecting the applicant's representation

dated 16-2-2000 for promotion to Grade-IV ggainst 10%

post under B.C,R, Schems,

2. The applicant joined as Louer Divisian Clerk in
the 8ffice of the Post Master General, Shillong on
4.1,1965, He was promoted to the post of Upper Division
Clekk on 1,7,1374, With effect From 1.9.1974 the North

East P& T Circle was bifurcated into North East Postal

and North East Telscom Circles, The employe=s were given
option and the applicant opted for the Teliecom Circles.,

The applicant was promoted to Lower Selection Grade (L.5.G.)
on 5,9.,99 and as BCR (Biennial Cadre Revieuw) on 27.2.93,
The Respondent No.6, a reserved category candidate, had
joined as Peon on 1.7.1964 and officiated as L.D.C. with
effect From 8.,4,1971, The Respondent No.6 was promoted

to Lower Selection Grade from 6.6,1989, The Department of
Telscommunication by letter dated 13,12.1995 (placed ad
Annexure«y to the Q.A.) had revieued the procedurs for
promotion to ths Grade-IV of TOA (Scale of %,2000-3200/=),
The applicant claims that the applicant {s entitled to
promotion to Grade IV of Telscom Operation Asstt. (TOA) with
effect from 29,4,1993 which is the date on which the
Respondent No.6 was promoted to Grade-IV, The claim is made
on the basis that Respondent No.6 was judior to tha
applicant. The comperative chart given by the applicant

and Rtspond'nh,NOvé—is as under $=-

U

contd,.. 03

\C LSl
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Name Date of LeD+Ce U.0.Co T.O0.A, Grade-11 Grade-III1 Grade-IV
Birth - Grade-]

ReKoDBb | 1,9,743 4,1,'65 2.7.'74 9,9.'92 9,9.'92 27.2.'93
: (0fficia-
= 2242,115
1 (Regular)

1 742,945 Bu4.'71  1.3.182 9.9.'92 9,9.'92 9,9.'92  29.4.193
(Roster) (Roster)

SQC'OD as

K The applicant relies on letter dated 8,9.1999 of the
DoT -

/ (placed as Annexure-VII in the 0.A,) $tating thet all in-
elligible officials promoted to the Grade«IV by application:
of reservation of Roster may be revertsed and all i@ligihk%‘
officials be placed in G rade-1V and their pay may be fixed
noticnally, The applicant made representations dated 16,2.2000,

| 19.7.2000 and 4,9,2000, As already menticned that the applicant

vide letter dated 20.7.2000, was informed that his claim was

rejected, The contents of the letter dated 20.7.2000 are

reproduced below ¢~

"with reference to your above cited

representation, I have been directedito inform
you that as per DOT/ND letter no.22-6/94 TE,II
dt.17-05-96, basic grazde in respect of
LOCAIDC in Circle Office who have gpted for
TOA cadre in accordance with the scheme of
int roducing TOR pattern is TOR the seniority

in the TOA cadre is to be followsd for promo-
tion to Ge-IV. '

. _ Theraf‘gre1 your representation could not
be considersed,'

4, The applicant claims that on the basis of the

| decision of Hon'ble Supreme Court dated 10-10-1996 in case

| no.JT1995(7) SC 231= Unicn of India = vs= Virpal Singh Chau-

N ' on pramotiont::
1 han etc. the general candidated regain their senicrity/even

.
; t though they were promoted later than officials of reserved
[

category who got promoted earlier on account of reservation,

It is submitted that though the applicant was senicr to the

respondent no.6 even in the Grade of L.D.C., U.0,C, he has

é | (<; QJKJSL«CRA;\\ra Contd. . 4



not been promoted to Grade-IV, The respondent no.6 has been
promoted to Grade-IV with effect from 29,4,1993, It is
also stated that even in Telecom Operation Assistant (T+0.A.)
G rade-I the applicant as ueil as respondent no.6 were pro=
moted to this Gtadq[;n 9-8-1992 and in respect of both ags
and senoirity in the cadree of L.D.C., the applicant was
senior to respondent no,6 in T.0.A, Grade~I on account of
his joining as L.D.C., before respondent no,6. It is stated
that the applicant fulfils all the conditions prescribed
for promotion to Grade-IV against 106 post in the B.C.R.
Scheme, The respondent no.6 had been promoted to G rade=1Vy
sven though he has not completed 26 years of serviee, The
applicant has relied on the Minutes of the 26th Meating
of the Regional Joint Consultative Machinery of the North
East Telscom Circls held .on 20,12.1999 whersin the following
Mimites uere recofded as undepr -

"Promotion of Sr.0fficials to Grade=lV at par

.with Juniors:

As per departmental guidelines, promotion
to the cadre tp Grade-IV in the pay scale of
Rs+5500~200~10500 should be done basing on the
seniority in the basic cadrs and uwithout any
reservation for SC/STs,

At CTo Shillong, one juniaor official hasgu
bean promoted to the cadre of Grade=IY without
taking into consideration of the above factors.
It is, therefore, urged that senior officials
should be promoted accordingly from the sams
by creating the required numbers of supsranne
uary posts in order to end the discrimination
at an early date,

The above’ *deviation' from the OoT guide-
lines has besn noted by the administration and
the GMT Shillong shall be asked tp look into
the matter and ractify the same in case of any
act of commission or omission,M

The applicant has akme referred to the Suprsme Court Judgments
i) Union of India & Others = Vs - Virpal Singh Chauhan &Others
(1995} 6 SCC 684,(ii) Ajit Singh Januja & Others - Vg - State
of Punjab & Others (1996) 33 ATC 239 and (iii) N.G.Badappénavar
& Others = Vs = State of Karnataka & Others (2001)SCC(L&S)4389
for the sébw£98£on that the applicant gl is senior to the

(C Lu(rm Contd. 5



respondent No.S.

Se The respondents have filed wuritten statement, It

is stated therein that procedurs for promotion to Grade-IV
of T.3.A. under the B.C.R. échaae would be TGA and not the
date of joining as L;D,CQ. The applicant was promoted to

the TOA only in the year of 1992, As per the seniority list
issued on 22,2,1993 on the convaraion of L.D;C./U.B.C; to
the T.0.8. cadre the name of respondent no.Ss appeared at

8le nos1 and the name of the applicant appeared at sl. no.S5.
This respondent no.5 was senior to the applicant in the cadre
of T.0.A. and on the basis gf hig seniority he got promotion
to Grade-IV on 29.4,1993, Entry in the T.0.A. is quiding factor
for promotion to Grade-IV, '

6o We have given our anxious consideration;wto the
submissions made by the parties and have gone through the
materials filed by the parties., It is not disputed that the
applicant was senior to raspondent no.6 in the cadre of
L;B;C; Howsver, on consersion of L;D;C./U;D.C; to T.0.A.

the applicant was placed at 8leno.6 while respondent no.6
was @t sl.no.1. The seniority list that was issu8d>on
22-2-1993, has not been challenged by the applicant. Thus
the seniority list still holds good. The respondent no.5

on accCount of the bano?it of his reservation, got the
LoveiSedection Grade with erfsct from 6.5.1989, while
tﬁckipplicant got the Lower Selection Grade on 24,6.1992,
Even in the Gradation List of Lower Selection Grade respone
dent no.5 was at sl.no.1 whils the dpplicant wvas at

sleno.6. The respondent no.6 thus beceme ssnior to the

Contd....ﬁ
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applicant i{n the Lowsr Selection Grade on account of higher
seniority., The promotion to Grade IV of T0R, as ps#r-." r
circular dated 13,12,95 is made From TOA Grade 111, on the.
basis of the seniority in the basic grade, Ths relsvant

portion of the circalar is as under ;=

"Revieu of the existing procedurs

of promotion to Grads-IV (now
designated as Chief Section Super-
visor) under the BCR Scheme has been

~under consideration in vieu of tha
judgement of Principal Bench, New
Delhi upheld by the Suprems Court.
It has now been decided in: super-
s8ssion of earlier instructions that
Promotion to the said Grade-IV may be
given from amongst officials in
Grade-II1 on the basis of their
seniority in the basic Grads, The
promotions would be subject tg
fitness detemined by the BPC as
usual,"

This position was reiterated in the circular dated 17.5.96

(Annexure VI to the 0.A.) which is raproduced @s under :-'

"S.No. Point for clari- Clarification
}‘ fication by_ogr
2. What would be the The basic grade in

basic grade in these cases uould
respsct of the LDC be the TOA, The
U0C in Circule- - seniority in the
offices who have cadre of TOA may be
opted for TOA cadre followed for promoe
in aBcordance uith tion to Gr, IV, In
the schems of intro- fact the BCR scheme
ducing TOA pattern does not apply to
in thess offices, LDCs/UDCs who opted

out in TOA's cadre,
In cass there is any
doubt rejarding
Fixation of seniority
of LDCs/UDCs the
matier may be separ-
ately referrsd to
the Personnel Branch
(STN) of the Directe

. i
orate," '
PRI ot

The circular dated 8.9.99 (Annexure VIII of the EQA;)kﬁ
clarified the (position® that those who were ineligible for
promotion (viz, uwho were prdmoted to Grade-1V under BCR scheme)
were to be reverted and promotions to Grade-IV of TOA werse

é | to be made From Grade-I1I of TOA, on the basis of seniority

| in TOR. The applicant was not the seniormost in TOA G rade~],

? \(~ \,&égo\aﬁ\»r | contdese.?
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As the promotion to the Grade-IV is based on seniority
in the Basic Grade of the T.O.A; cadre and as respondent
no.6 was senior in the T.O;A; cadre as per seniority
list dated 22-2-1993, he got promotion on account of his
seniority,
Te The action of thevrespondoats in promotiag the
respondent no.6 in his turn cannot be faulted. There is
no doubt uhen the applicant qets promotion to Grade-IV
in his oun turn, he will rank senior to the reapondaﬁt'nn.ﬁ
as per the ratio of the judgmonté citﬁd above, on account
of his being senior to the raspondent no.6 in the cadre
of WDC, Ass the respondents have followed the guidlines
issued for promotion to the Grade-IV, the applicant is
not entitled to any relief in this Original Applicantion,
Accordingly, the applicantion is dismissed,

Thers shall, houever, be no order as to costs.

€ LS by —~
((K.KSHARMA ) > ( D.N.CHOWDHURY )

ADMINISTRATIVE MEMBER - VICE=CHAI RMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHALI BENCH

Qgggina'l Applicatiovn Ne, [/ 2 of 2000

Sri Ramendra Kumar Deb

. Applicant
-yg -

The Chief General Manager,N.E,Telecem /
Circle B,S,N.L, Shillen¢ and .ors,
. Respendents,

-INDEKXK-=-

Sl, Ne, Descriptien ef decuments - Page Nes,
1, Applicatien 1-12
2, Verificatien 13
3e Amexure-I 14
4, Annexure~II 5
S5e Annexure-~III1 16-19
6. Annexure~1V . 20~22
Te Annexure-V 23-24 X
8. Annexure-VI 25-26 1
% Annexure-vVII ' . 27-28 | L
10,  Annexure=vIII 29 o
11,  Annexure-IX 30-31 o
12, Annexure=X 32-35 !
13, Annexutre-X1 ‘ 36-~39
14, Annexure-XII ' 3i8-39
25, Annexure XIII 40, ~.
Filed by~
prmxﬁq LR (o
Advecate,
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IN THE CENTRAL ADMINISTRATIVE TRIDUNAL:GUWAHATI BENCH,
GUWAHATI :

Orginisl Applicatien Ne, [/{Z; of 2000

Sri Ramendra Kumar Deb,
sen of late Rajendra Kumar Dek,

Sr, Sectien Swperviser (Plg),
Off ice of the Chief General Manager,
N, E4Telecem Circle, B,S.N, L.

shilleng 793 001 ...Applicant.
~Versuse
1. The Chief General Manager, B.S,N,L,,

Shi
N, E, Tel ecem Circle,

Shilleng, P,0O, Shilleng 793 001,
Meghal aya,

2. The Chairman-Cum-Managing Directer,B.S. N,
L. Department of Telecem,20, Asheka Read,
New Delhi, Canchar Bhawan,New-Delhi~-

116 co01. ‘

3. Bharat Sancharnigam Ltd,
‘Ministry ef Communicatien
Gevernment ef India (B,S,N.L,)Sanchar
Bhawan, New Delhi, 20 Asheka Read,
New-Delhi~110 001,

4, The Secretary, Ml Wwnun'alidy
Department ef Telecem ’

Gevt, ef India
New-Delhi 110 001,

S¢ The Assistant Directer,

Telecem (HoR.,D,)B,S.N,L,
office of the Chief General
Manager,N, E, Telecem Circle,
Shilleng 793 001,

6. Sri sital Chandra Das,
Cffice Superintendent
Office of the Chief
General Manager,

Tele Cemmunicatien,B.S,N.L,

N.E,Circle, Shilleng

Meghalaya . .«Respendents.,

0.2
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Particulars of the order against which the application ias made 3

The application is made against Office Order No, STB/BCR/CO/92
dated 20,7.2000 passed by the Assistant Director, Telecom (HRD),

office of the Cchief BaykK Genersl Manager, N, E, Telecem Circle,
shilleng where by representation dated 16,2,2000 for Pmrriotioﬂn

to Grade-IV againet 10% in the B.C.R. Scheme was rejected,

( Oopy of the said order dated 20,7,2000 is

annexed hereto and marked as anncxure-I )

Jurisdictien of the Tribunal

That the applicant declares that the subject matter of the

order against which he wants redressal is within the JurlisdicCe

tion of this Tribunal., ,

Limitation ¢

The applicant further declares that the application is within
the limitation period prescribed in Section 21 of the

Administrative Tribunal aAct, 19854

Facts of the Cage ¢

(a) That the applicant was appeinted as Lower Division Clerk

et

( LD.C.) in the Office of the Postmaster Genersl,
shilleng on 4.1.65 by Meme No, STAFF A-133/LD/1I1 dated
3,3.,65 and was quasi permanent with effect from 4,1.68
and confirmed en 23,2,70 and was promoted to the Post of
Upper Division Clerk (officiating) on 1.7.74 vide Memo

dated 1.7.74 and jeined as Uppcr Division Clerk on

- 2.7.74. . 3
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(b) That the N, E, P & T Circle was bifurcated inte the N, E,
Pgstal and N, E, Teleco Circles and the regultant division

eof the erstwhile effice of the P.M.G. inte the Offices
of the P,M.G,, N, E. Circle and the G. M. Telecommunicse=
tiens, N, E, Clrcle which teek effect on 1,9,74 and the

Staff ef the cempesite office of the PM,G, as on 1,9.74

borne on such Cadre of estsblishment ags are commen between

the twe new efficesg and as have been in the service en

31.12.74 the last date for exercise of eption were
allocated between the twe effices, having due regasrd teo
their Scenierity and eptienmn if any and the applicant epted
for N, E. Telccom Circle,
(c) Thst the applicant wae premeted as Lewer Selection Grade
Grade~III
( LeSeG. ) On 5.,9.89/and as B.C.R. ( Byenial Cadre

Review ) on 27,2,93.

(@) -That the applicant begs te state that as per gradatien
list of the PestMaster Gemcral (assam Circle) (Oerreccted
upte 1;7.71 ) the petitiemer was appeinted as L,D,C. on

’///‘4.1.65 and the respondcmt No. 6 was appeinted as Pcor en

1.,7.1964 ard was allowed te efficiate as L.D.,C, with
effect frem 8.4,71

Ospies of the erders dsted 3,32.65 and
gradatien liet dated 1.7.71 ( relcvent
pertien ) are amnexed hereto and marked

as amcxure-II and III respectively.
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(9)

That the respendent Ne. 6 Sri Sital (handra Das was prometed

as Lower Selectien Grade frem 6.6,1989 as he is a Scheduled
Caste and the applicant was U.D.C. (1/D) and was cenfirmed on

1.3.1979 and the respendent No. 6 was confimmed en 1.3,1982

as perdraft Gradatien Liet dated 1,11,89,

Oepy of the relevant pertien of draft
gradatien list dated 1,11.,89 is anncxed

herete and marked as Amncxure-IV,

That the Department ef Telecommunicatien vide Letter Ne.
22-6/94-TE~I1 dated 13,12,95 hasprescribed precedure fer
Premotien to Grade IV ( Scale of Rs.2000-3200 ) agaimst 10%
Post teo the B.C.R., Scheme and &s per that scheme whe have

completed 26 years of Service em the basis of their Senierity

in the Basic Grade,

Oopy ef the said letter dated 13,12,95 is

annexed herete and marked as amnexure=¥¢

That the applicant begs te state that as per Letter Ne. 22-6/
94-TE~II dated 17.5.96 the basic grade ef the T.O.A.

( Telccem Operatien aAssistant ) would be L.D.C. and, as such,

the pctltloner'belng the Senior most in the Cadre and have
completed more than 26 ycars and he is entitled te premetion
when his jumier was given premotions i.e. oL
on and frem 29.4.93.

Copy of the said letter dated 17.5.96 is

annexed herete and marked as Anncxurc—VI,

L 4 5
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That your petitioner begs to state that the‘Dcpartment of

Telecommunication vide lettcr No, 22-6/94~-TE~II dated

8.9,99 made it clesr that all inelligible efficials

promoted to Grade-IV by application of reservation of

Rester may be reverted té with immediate effect and all
L Nofual

elllgiblq\may be placed in Grade-IV and their pay may be

fixed notionally,

Copy of the said letter dated 8,9.99 ie

annexed herete and marked as anncxure=ViI,

That the applicant made representations ta the Respondents
representing his case of_deprivation and discremination of
premotion ( to his Junior Cadre ) on 16,2.2000, 19,7.2000. ’
and 4.9,2000,

The applicant get reply of his representation dated 1§.2.2K 2
20,7.2000 but his case for promotion to Gr. IV against 10%
Post in B.C.R., Scheme has not been considered due to wreng
interpretation of D,0.T./ ND Lettcr No. 22-6/94 TE dated
17.5.96, The autherity have totally ignored the original

Office Order No. 27-4/87-TE-II dated 9.9.1992 ( vide Para
8 (c) and 8 (d) ) and subsequent order No. 20011/1/96-Est£(D
dated 30,1.1997 iseued by the Govtt, of India, Ministry of
Personnel, Public Grievances & Pensions, Department of |
Personnel & Training, New Delhi, arising out the decision
of the Hon'ble sSupreme Oourt dated 10.20.,96 in Case No,
JT 1995(7) sC 231 ( Union of India -Vs,~ Virpal Singh

Chauhan etc, in conmection with the Senierity of "SC/sT

officers promoted earlicr vie-s-vis general candidates

- oee 6



promoted later,
The Hen'ple Supreme Osurt held z=-

W Even if a Scheduled Caste / Scheduled Tribe candidate ie
premeted earlier by virtue ef rule of reservation /
roster than his senier general candidate and the genier
general candidste is premeted later te the said higher
grade, the general candidate regains his senierity over B®

gsuch earlier premeted Scheduled Caste / Scheduled Tribe

candidate. The earlier prometion ef the Scheduled Caste /
scheduled Tribe candidate in such a situatien does net
confer upen him Senierity ever the generai candidate even
though the gcneral candidate ie prometed later te that
categority ( Further refer Case No. (1995) 6 sCC, Page

684 ).

Copics of the representatieons dated
16,2,2000 and 19.7.2000, Letter dated
9,9,92 and 30,1,97 are annexed hereto and
‘marked as annexurcs - VIII, Ix; X and'XI

respectively,

tho That the fellewing comparisen of premotien between the

applicant and Sri- sital Chandra Das, te Gr-1V against 10%
posts in the B.C.R. Scheme will transpire the flagrant

discremination of supercession ef senior candidate by the

Junier candidate by the autherity.

eee 1
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The Applicant (R.K.Deb) B.A. S+ C. Das, Non-Matric(s.C)

S.8.8. (019) sec, _ Office Superintendent
Date of Promotion Date of Promoticn
"le L.DeC. 4,1.1965 (Original 744,71
Post )
2. U.D.C. 2,7.1974 A 1.3,1982
3. L.S.G. 5.9.1989 6.6.1989
4, B,C.R. 27.2,1993 Grade~III. 9.9.92

Grade-IV: 2904.93

() That the applicant by way of clarification sent letter

dated 4,9.2000 and the Respondent sent the same for
clarvification on 28,9,2000 just to delay the legitimate

claim of the petitiencr.

Qopics of thc said letters dated
2?39.2000 and 28,9,2000 are annexecd

hereto and marked a8 anncxures - XII

and XI1I respectively,

(%) That the applicant begs to state that the anomalics in
the promotion of sScnior Officiasls were discussed betweecn
the Department and the Staff members and it was decided

to remedied the grievences as per meeting held -on

20,112,994
5, Grounds for relicf with Legal Provisions :
(a) For that the applicant is the senior most cmployee amongst

all the Gr. 'C' staff and completed 26 years of service
and fulfils all the conditions prescribed in the procedure
for the promotion to Gr.~IV against 10% Posts in the

LN 8



= Y0 T T ~

()

B.C.R. Scheme vide O0ffice Order Ne, 22-6/94~TE~II dated

13.12,95 but the respendent Ne. § hae been granted premetien
to Gr-IV vielating the judgement dated 7.7.92 of the

Hen'ble C,A.T. directed that the prometien to 10% posts in
the Scale of Rs,2000 - 3200 would have te be based en

senierity in the basic cadre subject to fulfilment ef ether

cenditions of the B,C.R, viz., those whe arce regular employe
ecs as on 1.1,90 and had cempleted 26 years ¢f mervice in

the basic grade ( including higher grade ),

The D,O,T. filled an SLP against the sgaid judgement and the

Hen'ble Supreme Osurt vide their erder dated 9.9.93 uphe}d

the judgement of C.A.T., Principal Bench, New Delhi,

Fer that the applicant claims in his several letters ef
representation claiming his case for premetien to Gr,-IV
against 10% pests in the B,C.R, Scheme but the autherities
have not considered his case even theugh there ig a clear
directives frem Regienal Jeint Oeneultative Machinery -

XXVI = Meeting held en 20.12.1999, revieuﬁtj the ¢ld items
including promotien of Scnier Officials 6 Gr.~IV., The abeve
RuaJ.CeM, / C.0.T. / N.E, Telecem Circle deals with the
premetien of Senier Officials to Grade-IV at at per with

Jumogin para 10 / 12 - 99 in Page 10 of the Minutes -

" as per departmental guidelines, prometien to the cadre of
Crade-IV in the Pay Scala ¢f Rs,6500-200-10,500 sheuld be
done basing on the Senierity in the basic cadre and with-

eut any reservstien for s.C. / 5.T.s.

ee 9
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6. Detzils of the Remedies Exhausted s-

(a) The applicant declares that he made several rcpresentation
dated 16.2.2000, 6/13, 3., 2000, 19.7,2000 and lastly en
4,9,2000.

while replying to Lw: letter dsted 16,2,2000 the Chief
General Manager's Office Letter No. STB/éCR/CO/92 dated
20.7.2000 has only mentiened that bagic cadre should be
T.0.A. for determining the eligibility for prometion to
Grada~IV'withoﬁt considering further instructions as regards
rc?ularisatimn of the inadmissible cases were asked for

under the ssme order which seems to have net been revicewed,

(b) The applicant pointed out in his latesCrepresentation dated
4,9,2000 the following facts which have never becn examined

inspite of his repested rcpresentationa.

1. The initial gradation list is wrong becausge ignoring the

follewing guidelincs.

(a) The gradation‘list, Seniority should be detcrmined
as follows s
i) In cadres to which recruitment is made through

examination.

(b) If the examination is competitive, Scniority is

fixed according to order of merit.

(¢) If the cxamination is qualifying, Scniority is
detormined according to the pesition in the waiting

list.

LN J 10



ii) In cadre to which recruitment is made by promotion .

(a) If it is on the basis of pure selection, Seniority

ghould be fixed according to the order of prefcrence,

(b) If it is on thc basis of Seniority subjcct to rejectior

or unfit, Seniority is fixed according to thec pesitien

of official in thc cadre from which premoted,

The date of appeintment as L.D.C. of thc applicant is

4,1,1965 through examination as an outside candidate whereés,
the respondent No., & from the Cadre of Group 'D' and was.
appeinted a5 LD.Ceo ©on 7.4.1971. The gradation list, positien
should thercfere show applicant's name above the Respondent No

6 which has been igmnered at all times,

As alrecady near sbout 8 (Eight) monthe from the day the
applicant submitted his prayer but no suitsble reply has been
given excépting a letter dsted 20,7,2000 which shows that the
concerned authority did net go in depth eof the mistake committ-

ed in every stage,

It may be pointed out further that similar irregularities have
been set right by G.M,T.D. / shillong and C,T.0./Shillong on the

" basig of a Settlement reached in R.J.C.M. ( Annexure - Yo

The reply to my letter dated 4.9.2000 and 20.9,2000 to the
chief General Manager, by name has been made only on 28,9,2000
with a simply one line reply that " mattcr has been referred.to

the Directorate for clarification for which reply is awaited .

[N N ) 11
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Matters not previeusly filed or pending withaany ether
Csurt _

Thc applicant further declares that hc has not filed any
other application before any suthority cxcept those

mentioned in this application,

Relief Sought

The applicat prays that -
1. The gradation list nced to be corrected,
2, Grade-IV promotion should have becn made strictly en

the basis of Seniority witheut applying Roster

position,

)
[ ]

Promotien to Grade-IV has not been made deserving
minimum requirement of condition of 26 yecars service
counting from L.D.C, Cadre, Here in this case alseo
roster position should not be maintained since the
applicant has fulfilled the required criteria, his
case for Grade-IV - 10% may kindly be considered revie-
wing thc entire case history, and the applicant be
prometed when his Junior, Respendent Ne. 6 has been

promoted,

Interim Orxder prayed for :-

The applicant prays that as per decision of thc Hon'ble
Supreme Oourt Order dated 9.9.93 in SLP filed by D.O,.T.
against the order dated 7.7.92 ef thc Hon'ble C.A.T. /

New Dclhi with a direction that the promotien o 10% posts
in khix the Scale of 2000 - 3200 would have to be based on
Scniority in the basic Cadre subject to fulfilment of other

see 12
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coﬁditions of B,C.R. viz,'thése who are regular employee
ag on 1-1-90 and had complcted 26 ycars of Scrvice in the
basic graéc ( including higher grade) . This decision‘hés |
duly been issued to all Heads of Telecom Circle vide their'
Letter No. 22-6/94-TE-II dated 13.12.95.

In view of the sbeve decision the aspplicant méy be allowed

promotion to Grade-IV as prayed for on the basis of

Senio;ityluﬁﬁ?/Lbéﬂq%oégﬁzl«Qézﬁffz

10, The épplication is filed through Advocate;

11, Particulars of I.,P.0.
N bG 220075 d/‘/
on §-) 6. Hw

[/' /) 2627

12, List of Enclosures

‘As stated in the Index,

Verification Q.ﬁ
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VERIFICATION

I, Rsmendra Kumar Deb, Son of Late Rajendra Kumar Deh, |

~ aged sbout 5‘“; years, working as Sr, Scction Superviser

{plg.) in 0/0 the Chief General Manager, N, E., Telecom circle,B'ﬁwL.
shillong, resident of / &7 (olem Y 0M(/M P.0. Shilleng,
Meghalaya, do hereby verify that the contents of 'Paragraphs-

) l()‘ / 2,~ are toue to my knowledge and those made in B vea /-

Peragrs : .  &aremy humble- submissions before this

Hon'ble Tribunal and that I have not suppressed any material

(s

Date 63_1; Q&C' 9/& Signasture of the applicant

Place .@MM '

fact,
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DIEPARTMENT OF TELECOMMUNICATIONS |
«  Office of the Chief General Manager, NoE, Telecon lev
Shillong-793 001

M

NoSTB/BCR/CO/92 &, Dated at Shillong, the 20" July, 2000

Sri R.k. Deb
SSS (plg) Sec
C.0O.Shillong.

Sub:- Promotion to Gr-1V against 10% posts in the BCR scheme.

Ref:- Your representation dated 16-02-2000.

Wlth reference to your above ciled e/péentatlon f ave been directed to inform
you that as per ROT/ND lelter ne.22-6/94 TF I dt 17-06/96, basie qrade in respest of
LDC/UDC in Circle Office who'have opted for TOA cadre‘in accordance with the scheme
of introducing TOA pattern is TOA.the seniority in the TOA cadre is to be folk followed _for,

promotior: to Gr—\l}/» —
Therefore,your representalion could not be considered.
' &
o (S. PATGIRI)
’ Asstt Director Telecom (HRD)
.. 0OI0O the Chief General Manager N.E
_ ' ' Telecom Circle,Shillong.
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2., Treant T -
é; Vacant -
= B
28 L.D.(Clerlis) Jarmarary - _
F 321 Rabindra Noth Sen v /6 1-3-42 . £2-12.6¢ | P LIC 12,183/~ 23-13-70
= 3 Rabindra Neth Sen v 0/C 1 2. £2-12.64 T of £z 1=-7 :
Ty’ 371 cow Copal Siagh . o€ 1-1-28 2-1-05 ~ffg. - - wef 3M-6-65 ~Iig.
= 0 S _ , --%-. Steno as Stonogror.ir
;¥ pri Ramendra Kp.Dob B.i. 0/C  1-9-43  4-1-65) 2,907 00L2 L0 P5,188 /= 5-1-71
%, v cilvort Roy s/f  19-12-22 26-10-51 20-8-70 ™ F.125/~  16-1-71
, nari Sprdts ~~*’u Shomo 0/ 27-2-44 7-12-66 13-9-7n - 1. (JL,/- 3-12-70
3-43 11-1-62  18-9-70 - M ' ;3._ 188 F~ 1€-1-71
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Santabaha

J.G.Chate._ . -

SrL

Sri

Kcéarmath Singh Q/L

Meghbahadurx Tha-)a/ 0/G

A, Shabong - S/T~

Sr1 G.Swell Pala - S/T
3

Dibalar Dutta 0/C -
B.Sc(Hon)

aRB.Willson
Lalneipul

4nil Chandra Natl}i
sital Ch.Das X

- s/7
S/T
S/C

Sri S/C-

2-5-37
1-1-14
1~ 3.-4-’5%
24-v~3°
1-7-47 .
1-3-43

17-12~49
1-1-50

92445 4 1-7-G4 ~

ES

Bonita Fl:Lnt . S/T
Khongwir, :

k:;a. ybll‘..}m I’m\- Cb oudhu:f;y O/C

17
e

s/
.0/C,

Sri Sarat Ch, banla

Sri Mihir K:nt:x_ -
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“o/c T

Km. Anita Deb -
0/C.
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DEP7LRTH WD QM 4t RCCMUUNTICATION
PYIPLEN OF THE CHIEF GRNELAL MANJGER I\’.E TELIECCM CIRCLE, SHILTONGl~i.

NO. sTR-1/GL/CO thad at Shil;onq the 1d.dhnwvgn .

A

Tol . ‘ o .‘ S ‘;{_" i, |
1) All Grieap Office# C.O. Shillong.
2) The Sectien Supervisnrs svwa/tht/Rectt/CR/ neE /
Plg C.0. Shillong. . SR T
3) 0.S. C.0O,. Shlllong.
by~ Dr;fngzgdation List of Non Oazetted Staff of C.O0. Shillong

as on 1 1186,

Two copies of draft qradation list are sent herewith for
eirculation amongest the svaff, Onu copy of the sqme may kindly be

returned to this seetion ofter (blaining singnoture of the concerned

staff as a ¥zkim token of their having seen 1t. Objections, if anym
recelved should invariably be sent to the staff section within one '
month 4 from the date of isswof “his letter. After expairy of one
month objecction, if any ruceived nall not be Lntertained.

FY

, (B Chakraborty)
"Enclot- As above. ~ Asstt. Direétor Telecom (PM)

. for Chief General Manager N E .Telecom
Circle, Shillong-t.

Copy tos- . o
1) 8z« PA to COMT/GM(D) €.0. Shillong,
2) PA to AGM(A)/AGM(P)/VO/BAD C.O. Shlllong.

3) 0.s. C. O Shillong ( to display in the GL in the Notice
Board,.

4) Cireéle Secy AITAOLU C1-III D IV N.E.Circle,SH.
5) effice Copy. '

- 6) Spareg. ' ' | } o o - '
’ VVJ’ - // - ] / R
V%/ | ‘2@’\(/%%:gzzﬂw
;' \2 \ for Oﬁief General Manager N.E.
§«\%¥ﬁ* W% \ ' ‘Telecom Circle, Shil:)tong.
. N -

N" o

N\

| , . A R B
- /’“)) ,{"l“/[ s .j ' /RD
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o ‘OEFICE OF THE CHIEF SENERAL MANAGER N.E. TELECOM CIRCLE, smucmc;-l. A DRAFT GRADATICN LIST OF NON-—GAZETED
_ L L - . OF NEZ TELECCM CIRCLE CFTICE AS ON 1—11 -8% : . L
. " S1.1 Name & Iesignat.cr| Comm— [I2te of |BDate of |[Date” cf |Date of | Cadre in Present | Pay |Date of . |[Remarks.
= ' . 35 f3 3 urit 3irth sagwlar |regmlar confir-| wkich | design.,n now next in--
| No. qual ification Y R
1 . . ) 4 entry . (appoinir. mation confir- ation drawn jcrement
l- . i . ) ' R the -~ . . (tment | med ; . ,
| o - S deptt.  {in the -
‘ . g ' present -
_ - . " {cadre. i o ) : i
' e — = — — ‘ N ; T 8 S, 10 11 - 12
‘ e G, 2Ys T Looter TOwiotor Zelie
S‘l . - : _D&fice sSurdt, pcost - 1 Fay scale Bs. 160(‘. '50-2300-EB—~6C~ 2660/—-
| 1. Smti H.3 Tas, Matzic C.C. ~ 23-11-31 26-6-50 . 6-6-85 . 1-3-67 ~ UDC - 9y nu o 2100/= orfg.
. o . ' o ' - o ) as 0.S.
re N _ LSG Senczicned posts -8 Pay scale Rs. 14€2/—-40-1200-EB— 73“£ZLJ2306/~— .
st 1. Smti Hzimebati Das C.C.  23-11-31 26-6-50 6-6-8¢  1- ' ‘ . -
re | Matric. - o & 3-67 -upc 2100/~ ciz. 05
mo B R . N _ o . .
mg 2. fri M=d an Ch. . c.c. 1-11-33  6-8-54 6-6-8° 1-6-67 uUDC - 2000/~ 1-5-50
2zrua¥atric . ) e =
‘c.c.  1-8-34 12-11-58 6-6-88 1-3-71  UDC o L1900/ = T
. ' ‘ R _ Rl P

3, Sri laserdra. Kr.

‘ ) Kar, 3a . ) _ ‘ . :
B . " LSG (N T) Pests =2- scale of ray Rs. 1400—4c~1800—E3~50—2300/—
1; Sri sital Ch. .d_ _2_45 ; -Y~64 ‘6. §-8¢S 1-6-90 . LSG (w]F)
? s / . ‘Das, Yon-Matric . ¥ ¥ .- . foov ' : of fg.as
| . ; o . 3! - S.S.
Coj .

- Yo WA° g . e S R

- o o S . CONTP...%..
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‘¢~
- nix -9 2
. ) P 2 . ——t
R bl . (/:; [ /&a\/
) - 2 - . !
1 2 3 4 5 - 6 7 8 10 11 12
Oioc 32 Posts pay scale of _Rs.-‘12C50—3O-1560—E'3-4O—204O/—,
’ "\' - ¢ . . l.
1. sShri S.P.3iswas O.C. 1-3-32. 1-7-51 11-1-65 5-3-6S UDT . 2000/~ 1-6-S0 Cftfg. LSG-
2, shri H.G. Lyngdch. S.T. 1-3-32 22-7¢-51 1-3-T1 __,_1—‘3;71 L uDT - 1850/~ inl-slc - Cffg. LSG
T3, Shri Debakrata kar, C.C. 1-1-39 5-6=5¢& 1.-.4-6? _1—41-73\ . UDC _ 17_60/—- - Cffg. LSG
t. Shri Kandrao-a Kekati  0.C. 1-3=35 7-1-55 °.7-4-67 . 1-5-73  UDC(ID) . '1840/- 1-1-C0 ).—clo—-‘A
5. Shri Krishra Karts 0.C. 1-3-37 10-12-£0 2-5-68 1-3-77 ULL 1680/~ 1-4-S¢( ‘Working as
Kakcti, Matrac ' . Ceshier. -
S Y °
€. Shri Ramendra Kr, 0.C. 1-$-43 4-1-63 2-7-74 1560/~) 1=7-S0
?/} Déb, B;'. ) . - " e :”""_—— ~ — '
7. Shri Gil‘:qer"c ROy S.T. 10-12-32 26-10-51 26-1C-72 1-7-20 1530/~ 1-2~¢0
/ . ) N . . » ’ - ’ - ) .‘ - .ot 4.
te  Shri Syrpei’in fchliya S.T. 1'-4-52_ © 29-1-73 2-2-7C 1-3-02 uDe -’ 1440/~ 1-2-50
S. Mrs.N_;‘Dutta, ) . - ' .
Purkayastha, PU(Arts) O.C. 2=3-52 . 24-5-71 5-3-80 1-~-3-82 uDC 1410/~ 1-11-0¢
16. Shri Megh Bhbhadur 01C. 1-4-40 - 30-12-5¢ §-3-80 -1-3-83 uDC 1500/~ 1-6-SQ '
. ~ Thepa, Non=-"atric > ‘ . : . S ,
t1, Nz¥i Mohamaya 0.C. 13-2-56 1-11-73"' 30-6-81 1-3-83 ' uDC \ 1380/~ 1~6-SC
A Choudhury, BA . N
contdoo-..:%n’.;‘
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1,» % : . ’ Governmen j.
! \,._ ¢ Ministry of ' %
;i . ' ’ Rapartmont of "
, ; anchar Bhevan \
}~"_ ' . ' ! E:L
No.22~6/94~TE~£I S Y
f . LR .
! To , !
) '
: , , \
{ All- Hesds of Telecom, CerleS ‘
hetra D;stricts, Mtce.Reglcns
Frojees Cizeles and all Other |&
eads o A.mlnlstrative Units ,;%
; "::{')1
. ¥ A
Sub:_ Procedure fop prcmotion to Cr.Iv (sanys M.2000-3200) ¥
2Cairst 1oy P05ts in the 2T S heme, - ' : ‘5ﬁ
. - \ <t
ooocccoatoon-oo 'a‘
R =~ .
I f
Your kind Feference is invitee 0 tha tnstruc*ion» contained ‘K}g
i in thisg cffire,{ﬁﬁtzrgrNo.97~4/a7.1a~11 duted T1,0a o 10.2.0% "ang W
dettan il mlh 7e TE] dated” aq ol g, vihiey sts pu~ate promotic
T to Gr.*/ 1% the s2: ), of &.2000~323C(;0 21Nt Ay £t
-85 pur tha ::nior¢‘v Lositien
b"@h Chc’l

FOSts inpgthe gur),

in Ge d«-Jﬁx. The aalu ro cedure had
cn O ,art@in affici\ LOle ths CAT Princ pal Bcnch
: hew ub.ha Ny ffllrn

s
+
>
D

o)
4

2

=5

- 3
"

CAT vide its. J

Udcement dated 7 7,7,02 dirasted thet
0 105 posts in the 5cale ¢of by, ”ooo-yﬁon Would haye
. to be B $od on‘scnio S S I tha banle Lecree - “IMject e f ulzit;nent
T T ef othes (Con=itiens of “he 3¢ Viz, tnagp - Lo ara Iesy]an
' l 35 ¢n 1,1 ¢9 2ryd  hage KA 2 ch o ol o IR
ZlncIuEi" B :

.J')Ll.)\/eas .
o O onlViES 1N RETETA .
Sl S LT R TS UL agaiang the=s 1
JUQLCh(n» e [V ol Srprpmw Co;:* J G

«phelc the Jg- w2Tont it CAl §
a,.)-.).l‘; Pat'. A 'S ,\ SN

o zted 9.9.93
QENCN, ey, 21y, imilar )

CEalse Has, fl‘ec bu u‘e

country neody these 3

Juoocmehl

Zliner CaT -BS in the
Cales ag Weli, a. 'udqnmen‘s i iine with the .
UF Drlnc*pc¢ Bench, Neg U?ihl hed "eun Jiven,
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Government of India
Ministry of Communications
Deportment of Telecommunication
Sanchar Bhawan, 20, Ashola Tload
HNew Delhi~110001.

No.22-6/94-TE-11"
To

Datady 17;D§gﬂ99ﬁt‘
W-

)
{

All Heads of Telecom Circles.
Metro Districts, Maintenance le
Projects' Circles and all 'other
AdministrativelOfficesﬂ‘

] R [}

| BRI

gions,,, . ,i.
LY o

Procedﬁre'for‘promotion.to Grade 1V (scale of
Bs.,2000-3200) "against 10% posts in the BCR &chgmef.k‘
. ‘ W . N - R

1

v

Sub:

i

Kindly refer to this office letter of even number

1
L//dated 13.12.1995 on the above noted subject vide which
the revised procedure for prometion to Grade IV {new

vt
designated as Chief Lection Supervisor in the scale of

- Rs.2000-3200) undervthe BCR Scheme has been laid dezyn in V///
pursuance of: the” judgement of CAT, PFrincipal Bench, MNew
Délhi and upheld by the Suprem Court in OA No.14%5/91, '

Some of the circles have raised certain points for clari-
fication. The .same are clarified as under:

5\

S.No, Point for clarification Clarification by DOT

1o

Vinat wouwld ke the date of
effect for implementation
of the order contained in
letter No.22-6/94~TE-I1
dated 13,12.1995 laying
dewn the revised procedure,

All the promotions made

since the inception of scheme
are to be reviewed & regulated.
in terms of the order dated
13.12.95 and 10,5,926. Further
_promotion in any case have to
be made strictly in accordance
with the new procedure

What would be the basic

grade in respect of the LDC/
UDC in Circle offices who
have opted for TOA ‘cadre in
accordance with the.scheme
of introducing TOA pattern
in these offices, .

[. Viho opted out.’
Ty

. In case ther
%@%? fixation of s

i

s

i,

Aot

-

- to GR.IV,4In fact the

o
;\?ﬁp
6\\ ‘ .

The basi¢ grade in these cases
would be the TOA. The -~~~
seniority in the cadre of TOA
may be followdd for promation

scheme doeS not apply to LDCs/
DCsLin TOA's cadre]l“the matter
ay be sepmrately rbkferred to

the Personnel Branch (STN) of

the DireCtiiééégg _

e is any doubt regarding
eniority of LDCs/UDCs
t

€
¥

,‘ ~
((}«‘f/)»@”"’_

e al

-

. DHAYAN )
DIECTOR (TE)
. J‘s ,'\‘ n;—\r}"“‘"

\ 1 o

i
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o

b

{0 > oOn AL-
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.‘.,)r“"'l'“ “"‘\\ ;
. J o REETEETCR IR
o/ S el
" iy : o ' Do
‘ @\ NO‘. 22-6/9[4*1‘;’:_ . L P r"'\n?‘?\.b \
: GOV, RIGIENT OF IHDIA - EERRTRRN B §+
S MINISTRY OF COMMUNIC/ATIONS IR X
TV

N !
DisP QTMGNT OF TLLLCOM \ P

R,
Sanchar DRy hn, e
New Delhi, “wy ¢

Dated the 10.5.1996

c All Heads of Telecom Girelre/Matro Distt,, B o

#)l reads of Mtce, Resions/Project Cireles, ’ o
All Heads of other Admn, Units, :

| . ' . | | |
Sub,: Procedure for promotion to Grade IV in the Boikn 3 o
9L, [1#,2000-3200 againat 10/ posts in the BCR Scheme v

T . .
This office letter No.
13.12.95 and 17,1.96

Ref,: 22-6/94-TE .11 dated L -

Sir,

Reference is invited to this office letter of
%,/5ven number dated 13,12,95 and elorifieotions

Lasued /e '
i vide letter of even number dated 17.1.90 on the above [ ¢~ ,
- Subject and in compliance to the Judzement dated ' |

7+7.92 delivered by Hon'ble Cily Principal Bench,

New Delhi in QA No, 1455/91 and upheld by the Hon'ble

Supreme Court wvide their erder dated 9.9,9%,

2

. - Consequent to the above order a demand was
placed by the staff side in the JM to prevent
reversion of officials, already promoted in Grade IV
(Rs.2000~3200) in the light of this offlce orders of
even number dated 13.12,95,

- |
The demand of the staff ' : '
side has been considef.:d by the Telecom Commission and '
it hes been decided thats-

- ———

i) The officials alraady promsted in ¢r, IV of
Rs,2000-3200 should not be revertad and
may be allowed to continue in Gr.IV.

ii) Number of posts required in excess of 10%
of BCR posts be created to the extent to

avold reversion of offieials already pro-
moted in Gr, IV posts,

co.qoog/'—
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. bub‘ Lrocedure for pmumllun lubl. VlplTst10% posts ln il(,l( 'achcuw'l P '
- ] oy, *‘!'-m-'Hﬂl‘,.’n LI SRR A I IS B F TR
| Iwn huq lw\ numlm uf xn lructons*: onpromotion/ pmmnun o Gr. LV’ (1(
.. UCR ) wuul !mm time, to time,, 1L, hnq been-obderved that somo of llu, Instriictons™hive

been inter reted contrnry to it :pmt i some ol theelreles - Ju view uf this, thoiposition  *

un |)lu.um.nl o Gr, IV i view o‘ the ox,lljn;r ‘Inatruconn on-ethe? subjoet Hy
rLllu.uLd/d.nlful ag \oder e ;’. St de’)

ii'l‘.“' ey '1H

tttttttt + ' ) ’ i.,
wus mlmduqd in llchpurtmuﬂ

' e iy J . - \I R !
St ; S TR PO TURTURS I -
o S llu, SLhunL UHJ(‘R .md (‘% IC{((JI'IW)
o vu!LNn 2/.4“7 TUL A 6.10.90, m[),v .
' Q. W\,ou’/\/ \()-(LUV\

Toon .,‘,lhu plunmlum to Or. 1V was done on{lie busis,of . sununly m U(,R Thedssued &
Sl i A it
ST wilg (.hallu)gul in the Courl” In view ol the Judgement of Prjncipal Benelyt it o
A New Delhi upheld by the Supmmu Clurt, 1t was dgeied) I nwpersepsion of *
L . endier, instructions that  promotion lu Cr. 1V muy be: ywul {rom " wimongst)
e ulhu.\lx n, G 11 on lhmbusxs ol',, (ielr, senlorily ; in | llw,lmsu,. scudres
B /\Lundmply, e Qrder No, 22- G/‘M FLEH L 13, 12,95 wm. Issucd.- As per tho
T 4 / Order;, the ;nunmlmn (o llau (xr.(l\/ wur;}lu bo reviewed um& thu sume Wi bo
3; oeputated ng per Coud Jm!buucul"xu\iriulnv (e n\lmbw .ui ol(iuuls thus -
{ ',’ |numutu| strictly to 10 ?a of the b )flll p!luqd lnGr.lll
i /- It '
(mmqnu) lo 1he abbye Order (lll(Cd)r‘S {2, 95 sone of llu, officials; ulluuly
e promoled in Gr, 1Y be te nmlmll)gc’ and were L\un;n roversion..;; 1 was
«o tlecided by Order of sven No. duted ()3 ?.97 that those pmmulvd officials “wlo
. will be rendgred dneligible for ;Jml\\ngul}n ' Gr. AV in pursuanu, of the Order
R ’; d.\lul (1, i}..‘)‘i ay b ]}wtcdudnmm reversion: - by[ uutlm;v»ux muny’
oA S .w;mnnmunny puxl% ns required. Ilom pergun Lo person bum.. s further
RN “elarilied hal ese wpununwury puT\a werelo be Ln.umhm\lyl 1. wvoid
‘ teyession of the officials pxomo LLIHO Gr. Y by dlffuvnl mclhml prior 1o
IR APOIE S ",t L O
ST N . } ,:s'-. '
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Miss D. Giri, ITS, ‘ et
Dy. General Manager (A), (
0O/0 The Chief General Manager,
N.E.Telecom Circle, !
Shillong : 793 001 . ‘
< Dated at Shillong, the 16-2-2K
Sub : Promotion to Gr.J V against 10% posts in the BCp Scheme.
Madam,

. I'most humbly solicit your kind order for implementation of DOT’s Order regarding my promotion to Gy-
IV against 10% Postsin the BCR scheme, \ 2 e

DOT, New Delhj in his l&ter No. 22-6/94-TE-11 dated 13-12-95 vide pam=I1 hag inptrietad which reads as

follows :

-1V may be
] | ' . The basic grade is
clarified in SI.2 of DOT’s letter No. 22-6/94/TE-11 dated 17-5-96,

v~

A
s No. 22-6/94-TE-1] gy 8.9.99 and (2) para-2 of
above subject which are as follows

Your kind attention is also invited ta (1) para-2(ii) of DOT’
DOT’s letter N0.22-6/94ﬂ'E~1I‘(Vol.ﬂl) dt. 39r 12-99 on the

ed vide this office letter No. 22-6/94-TE-1 dated

le officials promoted to Gr.]V by application of

ioned in this office order of even No. dated 1.3.96 may be reverted with
officials may be placed in Gr-1V and their pay may be fixed notionally.”

Ak L— o~
(2)°’The matter has been considered and it hag boon deaidon yint Or«lvzo’moﬂig whose reversion were

pretosted thrauph greation of supemumerary posts vide letter dated 13-2797 and also who were authorized
ineligible for Grade-1v promotion in accordance with the procedure prescribed vide order dated 13-12-95
may be reverted immediately with Pay protection under the provision of FR-3] A" T

1 joined in this department on 4-1-1965

in the cadre of LDC and com
1991, T am the seniormost official amongst all th

e Gr-‘C’ staff of this office,
The promotion to the scale of Rs. 2000-3200/- against 10% posts in BCR scheme as hag been given to the
ineligible officials may be regularized by reversion or otherwise with Pay protection or so, and, Yy prayer may he
é}' considered a5 per the order in force giving refrospective effect. ( Refer Para 2(iii) of DOT No. 22-6/94-TE-H dt 12-
\fpr - G 2"97. )
I\

i

pleted 26 years of service on 4-]-

Under the ¢j reamst

ances above, your kind direction to do away with the anomaly
order on the basis of my pr

and proper promotier
ayer as above will be highly appreciated.

With king repards,

Yours faithfully,

| 9/6‘?1 L
' ;- (R.K. Deb)
Sr. Section Supervisor (Plg)
T Jo‘ﬁy/ 0/0 CGMT, N.E.Circle, Shillong-793001
3
3@\& 0 54
R
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At - d

The Chief General Manager,
N.E.Telecom Circle, Shillong-].

( For kind personal attention of CGM) .

Subo“'

Respected Sir,

Request for prometion to Grade 1V review
promotee.

ing the case of existing

G

[%

With due respect of 1 like to bring to your kind notice that inspite of my .
representation dated 16.2.2000 and reminder thereon dated 6/13, 3.2000 ( copy enclosed)

and repeated verbal reminders my claim Jor promotion to the 1094 post in BCR scheme
has not been given effect till date.

That Sir, presumebly because of wrong interpretation of the spirit of the
orders continuous anomaly 1e0k plage as norreated below i

(1)

(i)

 (iii)

That

Sir, the date o appointment in the cadre qf I.DC :of the
undersigned in 4.1.1965 and that of Shri 8.C. Das in 7.4.7) ( who

has been promoted 10 the Grade 1V post with offect from 29.4.93.

superseding my claim.

| /\“7\
That Sir, vide DOT letter No. 27-4/87-T, E-II dated 9.9._92 it is clear

that the total service in the cadre of LDC/UDC/TOA will be
counted for the purpose of granting OTBP and brometian undap

BCR scheme as per existing rule, which has been ignored while

granting Grade IV promotion (o Shri S.C. Das depriving my claim

s fgeny
though I am ewblock senior to Shri Das vide,parq “r" of the above
letter ( copy enclosed). |

That Sir, as per the rule of reservation my Junior got promotion

earlier to me in Grade 111 the undersigned regained the original

seniority in grade 1] on my regular promotion to grade Il{ vis-a-

Vis 1o the cadre of TOA. Here in also the claim was not examined

S ey

s doo ol bt o . - rW&‘MM,_
= e AR - |

30—

()

and injustice done to me at the time of grade 1V promotion of Shri \Lf ( (_/
rom

Das ¢ Supporting order No. 200} 1/1/96-EstyD) dated 30/1/97 f/

Govt.'of India , Ministry of Personnel and Public Gfievance of

Pension, Department of Personnel and T raining is enclosed)

Vg

Contd—2/-

&
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1 A \/,)‘\' ‘ 1 (
‘ : v T
-III promotion to Shri Das was considared in k
accordance with roster point which should not have been done in A t/

\
accordance with DoT order No, 22-6/94-TE-I1 dated 8.9.99¢ cop)/

enc’los'ed ). The said order clearly say that roster point should not

be applied in case of Grade Il and 1V promotion. In case any
anonialy dor;e in-eligible official should have been reverted and
case reg.fularised. Iere also | have been ﬁopi‘{wd of the elaim,
That Sir, ..surprising fo say that an official need 1o Julfill the
Jollowing criteria 1o become illegible to Grade IV promotion,

() That Sir, Grade

.

S

P

(a) Must be regular and must complete 26 years counting from
| LDC the basic cadre. Sir, in his case, this condition was never
Julfilled vide DoT/New Delhi letter No. 22-6/94-TE-II dated

\’(f L173.12.95 ( paraii) ( copy enclosed).

Under such a'circumstances, 1 fervently request your good self to take up
the issue on fop priority and my promotion orde
retraspective effect to avoid any fu

I hope Sir, being head

r bhe given with
rther monetary loss Jor no fault of mine,

of Circle, you will surely desire correct

implementation of the order, Jor which act of kindness I shail remain
grateful to you, - ‘

With best regards,

Dated at Shillong Yoyrs faithfull
the 19" July 2000, |

- carn - -~

(R.K. Deb)
Sr. Section Supervisor (nlg) -
O/o the Chief General Manager
N.E.Telecom Circle, Shillong.

Copyto:_
- ‘ !
o, The Chairman, T, elecom Commission, Sanchar Bhawan, New
Delhi-110001 for kind information and necessary action, :
. ' . . !
2. . Miss D.Giri, Dy. General Manager (Admn), o/ CGMT, :
N.E.Circle, Shillong for kind personal and favourable order. '
p ;
P :
_ L ‘
YW :
) o~ QX\‘ Xal ¥ (R.K. Deb) .
N {0 ' \0\ Sr. Section Supervisor (plg) ‘
' O/o the Chief General Manager
y? 6\3’? N.E.Telecom Circle, Shillo g.
S /
. L LS A B
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ﬁﬁwﬁgw:‘“Qﬁﬂ”W“”W“Wll“He@dsycﬂ.dctro Telephone Nig ijch, .
,‘::g!' . s '), 3 f' '
Igytgj,f‘ﬁlu” LYY ALY Hoads! of (Maintenance Raglons, ' cremes
'..::l - . .

?iw All Heads of Project Circles,
rAll*Heads of other Administrative Unitsg

‘;4 \) l: !l'? ' ; . \
ﬁ‘:&y.u‘ S%q%}?ging Heacs Of Ciyil/nlegu_ical CLIClQJ)/’

dmianLra~ L
.. tlve oﬁfices from LDC/U“C gattcrn £n _LOA pattern. +¢ 7.
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. .Thnrc haz -been a long pending demand from the
ffvunions for conversion of cloerical sta!  on LDC/UDC
tternfin-adininistrative offlces and metro districts teo . ‘
£OA pattern,-as. existing in the ficld offices. On the other  * -~
/hand, with tho progressive increcase Ln the introduction of

e— <

-

.electronic exchanges and scrapping of manual local wxeah

angean

¢ . mo.walloe manuol trunk exchangus, & luoge number of

Telephono !

Operators have been rendercd surplus,
large. expansion of network in the years
yopcxaLcro 'would continue to be rendored

with the
to coimne, tel: ”nhonc
surplus n Lifcroaosing

Furthor,

£y numbers: wharcas the clerical staff required would nced to be

" 4,incrma5ud.,4DPpaerenb has, thuerefore, beun suized of prohlaem .
) (of*tho utilisation of theo surnlus tcluphon: oncrators in the - _
-JfH\:TQA“uadrCﬂnwho ‘have, the sam» scnles of pay, so ng to bring. T
‘alongwlithiothor -measures, the staff tolephone ratio from 97 {
-perithousand “telephones at the cnd of scventh plan to 25 per $on
’thousand Py " thg ycar 2000_,:'u

“(‘

*
l’ A - . . w ¢
. .

: )
s v
it . J‘“‘Accordingly 1t ha" buen ducided to conviet the. :
;qexiating LDC/UDC cadres in Clrcle 0££Lcn*ﬂ1ctro Districts cke. .
;‘LovTOA cadreias-glvon below:- . A
Sk, VL Col Designation Stage of Entxy | [iay Goole ﬂ"\Auﬂ
':g ]‘NOQ et ' ' .,u:v,l
v ' o ; . ' . (FAN pe . ’
'QVw"*~,p£ ‘ﬁ‘TOA(con )Cr I bnaic Cadre Ry, 9751660
ey B ¥ S .
: g 21‘{»TON(GOH )Gr 1 ornp ray scale/ R5.1400-2300 ’
el VR T 0 U section supervisor -
3. ‘*TOA(Gcn )Gr.III BCR Scale/Sr. . MRs.1600-2660 o =
o L}:fYQJ»fxihAh'n Section Supervisor S
: Coa TOA(Gcn )Gr IV 103 posts of N5.2000-3200 f
R E IV T - BCR postn ™
’ '-," ! . LR ,". sl P " ]
T 3. In. futura, “thoe Telacom. Clrcle Offices/Metre Tolephone
, " Districts and other offlces whoern LDT/UDC cadraes presontly
e . exist, wlll hav.: oanly TOAs Ln th. RERLIET Indierted In paca 2
- . . above.. :
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455" Thd cadre ‘of LOC/UDC will hanceforth b \boliahcd wiLh-‘
Lhc'int;edpakton ok thy canvargieon gglmne sh?M'UDQ/UQb ehHaxNe

"o roA” ‘cadcer Therefore, thers will be no r.eruitnent to \\\
’Lhe cadratol"LDC/UOC dcpartmentally or frum outside. However
“thosce’ who! maytnot oot for convarsion will retain thoedrc

xprosent scales of pay 1111 thoeis promotion/csticement,/ "N
!ruéignat‘on uLc. v .

L]
." . ) ,(.x:,; . o

vfﬁ.xJ .The LDCs/UDCu:wxll bao givhn option cith.y

k0 remadn in
i'the LDC/UDC cadra.or to switch over to the now cadres of TOA.

" The—present incumbents will also b qucn th: option to
decido the- date’ to swltch over within a period of 3 montha -
'irom thc datc of dissuc of thast orders. ot

- “r . :‘. R

6. This c0nvcrsion {5 to be ensured’ by co:ruapunding matching

saving -‘and thoxo
Govcrnmcnt.

ahould bhes no crtra liwbi)lttuq to the
I)".._.“_ . : . . b

e 1.15%'%‘3'!;'\

. "'vs-"' P

;“-:’1'*(a)

7. “"rhis scheme will not apply to. the Tclucom. Dire Ltoratc,

Tclccom. Accounts Wing in the fleld units, Telecom. Factory
siﬁc, Civil. Circles axceopt the LDC/UDu staff, vho aru on .
dcputation from Telccom. Circles. ' : '

8. ’ PAY I"'"YJ\T'IOH
Thc phy of LDV/UDL, vho opt for TOAs cadre and who '
; “have’not .completed 16 .
-1 .under FR-22' (trenting Lt As A placemant in A post not,
”"h-;,involVLng highgr respenstib il it Cy) .

v (b) "+ “In respuct of these LDC/uR2, who have completed |
ST P A6 years of serviae as providaed ‘n OFﬁP ordars of 1983
- 'lewill Je dxrcct)y placed Lin tho zncale of Ra. 1400-2204 .
sy W CEfLer the gelactlion procesa by o duly constitated DEC Lg
e r'ccmpLchd. Lhate pay fhnation will W Aoy updng Piim2ed

: ”'Lrgntinq this promotion to tii: hiaher scalay g anolving
e 'astnption of higher responsibility. :

(c) In Luspcct of thosc.cificials who have c0mnlutcd

'f"‘f 16 yeors of scrvice @nd not beun found fit for promotion ‘
v uv Che DEC, . thube poy witl b flxed da dndloatend n L.ha '
| para No, #(a). ;

(a): }Thu total’ 3crvlco in th* cQry of LDC/UDC/TONn vkl
. ba counLcd for the purposc of granting of OTAl and
promotion aunderr 3CR 5ch~mg As p-r thu rulcs QpplLClch to
the cadrc of TOA. ce N . . .

A (o) ~Thosc’ LOCs/UBCS who opt to
jLpc/unCiwill not be cligible Lor

centinue in the cadrcs of
time Lound promotrion/NCR

22rs . comblined sorvice will be £ixad -

ey

m#‘.q- scheme, .. In thelr own channuel of promntion also, they way
ng' . Unot ba abla’tn get the .promotion ag the pobts of Dy.0S,
.. .+ los ctc.. will stand abol.shed cn the present fncumbents
fv. - Lopting: ‘to thae new ascheme oc oLh;rulcv vacating. . ‘
;.(f) v Recrultmant rulces fn-tha cnlu ¢ TOAa ;\{}“po ae d . -
to be introduced fn tha clrelas officcn/m‘tru Mntrices/
othor offlces wlll bo tho s dg vy Collow.al dn G5A

‘of the' Department.,

-

(g) “The 'post: of LBC will be conwrriod Lo TCAs In the
Fatio af 10 ¢ 9 and the UiMItpests i) be e2nverted n
: the ratia of 1 ¢ L.
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w/(-;,(h) o The matching shving required for conversion will -

- J‘%?hQVCHtO_bQ'DEOVide by abelishing the oxisting post of  —

5 LDCsior an Cqual numbor of UDCs/TOns within L. Cirele

rOffices/unles, If tho sufficiont posts

e . TN
4 4 lf':"h'h)'rf.
P fokrys

/. Are net there to
s "gpgﬁp;ovidn.mwtching saving, the schema ity b iutruducud.in (

Roa {:fguwapphascd,manner.. C Co

(e PR T Aa TR e e Ny . . ! Yy .
Fo I A -151LDCs/UDC s recruited by the Cirecles who are Rresently |
33.__;jjagiigworking in Telzcom. civ 1 Circles will 2lso be covered by f
'gy»a‘btu;?f(fthis“schcme., However,
Bl e e

&his schems will noe Apvly tz other:
i.TcatcgﬂrLusVOF-Civil/ﬂlcctricnl,Circlc staff usuch as work
r@?’ﬁsstpqictc.vn-~.. S . .

e
Y P uphe Clrele OFCLE: Mot
- swtreoated ag a Svparate. uatt var gho PHUEDDAG af ruasdltinent

C g o tnd prammtians vea, Lo n perdad ~f § YEANs.  Howevar, the
Pt Clrele v 0ff Leo SEALE wil) ha merged with the staff of local.

;U CISSMitheres flar., ‘Detalled fnstructiens will be issucd in
PR 1,:‘J._£.f';':uuq‘:c;purs;e. B ; ' |

£ Ulztnlcﬁ ollicun will bo

BENETEAL TERCE IR : o ! ) '

gﬂ"‘}r“(k) - TOA (Genl.,) Crada-I,IX & IIT wil) bo Tclucom.'circle
,i~/?;cuofficc/Mcﬁru District cadre for the purposce of transfer
e ?y,.and'promotions cte, Hewever, TOA (Genl., Grade~IV will
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~ Shri. M.C. Joshi,

7 T VOUP R S

Chicf General Manager,
MN.E. Telecom Circle, Shillong -793001.

.

Sub:-  Request for promotion to Grade IV 10 % reviewing the case of existing promotee,

Respected Sir,

With due apology 1 like to bring to your kind atiention that I personally met the then Clncf

General Manger, Shri 1K Chhabm twice on 21.07.2000 and 02.08.2000.

I take this oppurtunity to bring the fact to your kmd notice seeking suitable Jusuce for which I
shall remain ever grateful,

<y ' ],‘\
-
That Sir, while replying to my letter Dt. 16.02. 2000, your office vide Ictter No.STB/BCR/CO/92

Dt 20 07:2000 has only mentioned that the basie cddra shauld o TOA fur datermining the cligibiltity for

promouon to Grade IV. Will you please agree that further instructions as regards regularisation of the

inadmissible cascs were asked for under the same order which scems to h&vc not been reviewed. Had this

been done, the root mistake could have been- dctcctcd without waiting me 10 point out the same.

Under the above circumstances. I feel it is csscnual to disclose the facts \\hxch has never been
examined inspite of my repeated representations,

(1) The initial gradation list is wrong because ignoring the following gui.dclincs.
(2) The gradation list. seniority should be determined as follows:~ ! ! '

(1) In cadres to which recruitment is made through examination.

(a) 1f the examination is competitive. seniority should be fixed according to order of merit.
*

-~ (b) If the gxamination is qualifving. seniority is detremined according to the position in the
waiting list.

(i) In cadre to which recruitment is made by promotion,

»

(@) I it is on the basis of pure selection, seniority should be fixed according to the’ order of

preference. \}JJ’/
e
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' (b) Ifitis on the basis of seniority subject to rejection or unfit, seniority is fixed according to the g? '
N
position of official in the cadre from which promoted. : 7 )
- n :
. A #in Do s . . . . [}
The date of appointmentof the undersigned is 04.01.1965 through examination as an outside

candidate whereas Shri S.C.Das from the cadre of Groub “D” and appointed as LDC on 07.04.1971. The
gradation list position should therefore show my name above him which has been ignored at all the times,

I like to write here that gradation list position is never determined on the basis of promotional
Roster position ( Reference, Rule 32 E Manual Volume IV),

Now: Sir. 1 come back to my claim for Grade 11l & IV promotion with reference 0 the basic TOA
pattern cadre for which you may kindly go through my latest representation Dt. 19.07.2000 copies of all
the relevant rulings were enclosed with application Dt 19.07.2000 are again enclosed for favour of your
kind ready reference with a request to get the same re-cxamined and following irregularities st right.

{I) The gradation list nced to be-corrected. - - .
{2) Grade IV promotion should have been made strictly on the basis of seniority without applying

Roster position which has already ben mentioned in my application referred to above.

{3) Promotion to Grade 1V has not been made observing minimum requirement of condition of 26 "

vears service counting from LDC cadre. Here in this case also roster position should not be
maintained since the undersigned has fulfilled the required criteria, my case for Grade 1V 10
% may kindly be considered reviewing the entire case history,

months from the day [ submitted my praver but no suitable
© At e O odoove. . )

reply has been given ex spting a letter Dt 20})7.200(),\\\'hich shows that the concerned authority did not
80 in depth of the mistake committed in cvcg{ts‘t'age.

That Sir. already near about § ( cight )

Kl

Sir. it will not be out of place to mention that similar irregularities have been set right by GMTD.
Shillong and CTO. Shillong ( Copies enclosed ) on the basis of a sctlement reached in RICM ( Copy

enclosed ) and benefit extended to the claimnants, \ 6/ e “\o\ﬂ.{f'i
\ A
(.

With regards,

Ened - A4 \7} f;, (//(
Yours faithfully, -
Dated at Shillong; ' s
The /20K gt 0070 3 Sd ["'
. ‘ _ (RX.DEB)
@5?\1 ‘ A Sr. Section Supervisor (Plg)

\/j/ O/Q the Chief General Manager.

c N.E.Telecom Circle, Shillong-1
\'e W Ak

\% W@f



£y ! y : — (',6.——*
.o 3 al Al A Al F~ v i :

DEPARTMENT OF TELECOMMUNICATIONS
offi ce of the Chief General Manager, N.E, Telecom Circle,
Shillong-793 ()01 . | §V\

L | ﬂvmcwwt” g/// ® :

———— e mmma =T -

STB/BCR/CO/92 Dated at Shillong, the 28" Sept.2000,

To \/
Lhri R.K. Deb

Sr.Section Supervisor (Plg.)
0/0 the Chief General Manager
N.E.Telecom Circle, Shillong.

Ref- Your representation dated 4-9-00.
“
AN

With reference to the above cited reference ,matter has been referred tjthe Dircctorate for
clarification for which reply is awaited.

 Asstt, Dlrector'l elecom(HRD)
O/0O The Chief General Manager
f o~ , N.E.Telecom Circle,Shillong-793001.
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IN THE CENTRAL ADM1 NISTRATIVE TRIBUNAL A N 8 g
GUWAHATI BENCH : : GUWAHATE @31 J 2 U H
\ Q o ‘:3
0A.NO 427/2000 ' o
: : -
Shri Ramendra KumarDeb ....................co oo oo oo Applicant <
: 2
Vs.
]jCGMTBSNLN.E.Telecom Shillong & Others..........................c.ecocooo....... Respondents -

(Written statements of the resp_ondents No 1,23 4and 5 are asfollows ):

i. The copy of OANo 427/2000 herein after referred to as application have been served on
the respondents after going through the said application have understood the contents
thereof.

2. The statement made in the application save and except those which are spemﬂcally
admitted and denied by the respondents.

- 3. That with regard to the statement made in paragraph 1 of the application the answering
respondents beg to state that as per procedure of promotion to Grade IV (now designated
as Chief Section Supervising) under BCR scheme would be determined on the basis of
their seniority in the basic grade. As per DoT’s instruction vide letter No 27-4/87-TE.11
dated 9.9.92 the basic grade would be TOA in respect of the LDC/UDC in the Circle
offices who has opted for TOA cadre in accordance with the scheme of introducing TOA
pattern. In fact BCR Scheme does not apply to LDC/UDCs who opted out in TOA’s
cadre. Accordingly it was decided to convert the existing LDC/UDC cadre in Circle
office/Metro District etc to TOA cadre as given below.

SI.No Designation Stage of entry Pay scale
1. ' TOA (General) I Basic Cadre Rs.975-1660
2. TOA (General) 1 OTBP 1/Section Rs.1440-2300
' Supervisor
3. - TOA (General) II BCR scale/Sr Rs.1600-2660
- . Section Supervisor
4. ) TOA (General) 1II 10% posts of Rs.2000-3200
BCR posts

Tﬁe cadre of LDC/UDC will henceforth abolish with the introduction of the conversion
scheme from LDC/UDC cadre to the TOA cadre. Therefore there will be no recruitment
to the cadre of LDC/UDC departmentally or from outside. However those who may not
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-

22-

opt for conversion will retain their present scales of pay till their
promotion/retirement/resignation etc. Hence the claim of the applicant is not correct and
is hiable to be dismissed.
(DOT'’s letter No 27-4/87-TE.11 dated 9.9.92 is annexed here as
Annexure-R1.)

That with regard to the statement made in paragraph 2 and 3 of the applxcatlon the
respondents have nothing to comment.

That with regard to the statement made in paragraph 4(a) and 4(b) of the application the
respondents have nothing to comment.

That with regard to the statement made in paragraph 4(c) of the application the
respondents beg to state that the applicant was promoted as Lower Selection Grade (non
functional) in the pay scale of 1400-2300 in 1992 vide CGMT letter No STB/LSG/SEL
dated 24.6.92 and Grade IIT BCR on 27.2.1993. The claim of the applicant 1s not correct
in respect of LSG promotion.
(CGMT letter No STB/LSG/SEL dated 24.6.92 is annexed here
! as Annexure R2).

That with regard to the statement made in paragraph 4(d) of the application the
respondents have nothing to comment.

That with regard to the statement made in paragraph 4(e) of the application the
respondents have nothing to comment.

That with regard to the statement made in paragraph 4(f) of the application the
respondents beg to state that promotion to TOA grade IV is done as per orders and
instruction issued by DOT vide No 22-6/94-TE.11 dated 13.12.95, 17.5.96 and 8.9.99.
According to this orders the promotion to the grade IV may be given from amongst
officials in Grade III (BCR) on the basis of their seniority in basic grade. The promotion
would be subjected to fitness determined by DPC. In the cases of LDC/UDC of circle
office who have opted for TOA cadre in accordance with the Scheme of TCGA pattem, the
basic cadre would be TOA. The seniority in the cadre of TOA may be followed for
promotion to Grade [V vide DOT letter No 22-6/94-TE.11 dated 9.7.99 and 19.7.99.
DOT conveyed a procedure for promotion to Grade IV against 10% posts in BCR
Scheme in which it has been stated that reservation roster will not apply for placement for
BCR to Grade IV. 1t is also stated that it is not in the spiri&of the existing order to
compare OC officials with SC/ST official promoted by apphcatlon of reservation rosters
for placement in Grade IV. Applications of reservation roster is appllcable to DOT staff
for promotion up to Grade 1.
T Annexure annexed as R3, R4, RS, R6)

That with regard to the statement made in paragraph 4(g) of the application the
respondents beg to state that vide letter No 22-6/94-TE.11 dated 17.5.96 it has been
clarified that the basic grade would be TOA in respect of LDC/UDC who have opted for
TOA cadre. It is to mention here that the applicant is a staff of Circle office in
LDC/UDC pattern prior to his conversion to TOA pattern. His position is ﬁxed in TOA
pattern at the time of conversion as per DOT
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>

instruction vide No 27-4/87-TE -11 dated 9.9.92 para 8(s). On conversion to TOA the
position of the applicant serial No 6... ... (Annexure R4 and R1).

The statement of the applicant in this paragraph is not correct and tried to mislead this
Hon’ble Tribunal. .

That with regard to the statement made in paragraph 4(h) of the application the
respondents beg to state that the senior most amongst the TOA Grade- I(Basic grade)
officials have been promoted from Grade-III to Grade-IV. In this case the applicant is not

the senior most official in the basic grade i.e. TOA-I. Hence question of reverting of

anyone does not arise.
That with regard to the statement made in paragraph 4(h) and 4(i) (Page No.5) of the
examined based on the prevailing instructions of DOT in the promotion of TOA cadre

against 10% Grade IV in the BCR scheme. As per DOT letter No. 22-6/94-TE.11 dated
17:5.96 it was clarified that the basic grade of the LDC/UDC i the circle office who

.. have opted to TOA cadre in accordance with conversion scheme would be TOA. The

seniority in the cadre is to be followed for promotion to Grade IV. In this case the
applicant has opted for TOA pattern and the basic grade after conversion is TOA. Hence
the representation of the applicant was not considered with the prevailing rules.
That the applicant has also referred DoT No 27-4/87-TE 11 dated 9.9.1992 para 8(c) and
8(d). These sub-para are under the main para “PAY FIXATION”. 8(c) and 8(d) speaks
about eligibility conditions of LDC/UDC on their conversion to TOA pattern for one time
bound promotion (OTBP) scheme and for Biniel Cadre Review (BCR) scheme which are
applicable to the cadre of TOA. '
That the order No 20011/1/96-ESTT (D) dated 30.1.1997 issued from Ministry of
Personnel, public grievance and pensions, the respondents beg to state that the order is
eﬁ‘ectlve from 30.1. 97 It has no relevancy with the case.

(Annexed here as Annexure R7) :
That with regard to the statement made in paragraph 4(h) (Page No 6) of the application
the respondents beg to state that the comparison of promotion between the applicant and
Shri S.C.Das shown by the applicant in this paragraph is misleading. As per
Establishment record the particulars are as follows :

The applicant ' (Shri R.K.Deb) Shri Sital Chand Das

L. Date of entry - 4165 847
in the cadre of LDC ' :
2. UDC 22275 ~ 1.3.82
3. LSG 24692 6.6.89
i Y
Wi gt

L@\;w N

=

” application the respondents beg to state that the representatlons of the applicant has been

a/
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17.
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Converted from LDC/UDC pattern to TOA pattern

5. TOA ‘ 9.9.92
Grade | -

6. . TOA 9.9.92
Grade 11

7. TOA 27.2.93
Grade 11T ’

8. TOA -
Grade IV

\//

Uy

22.6.92
(1600-2660)

9992 L~

9.9.92
9.9.92

29493

The applicant is junior to Shri S.C.Das at the time of conversion of LDC/UDC pattern to
TOA pattern. The seniority in TOA Grade I has to be followed for the purpose of
regulating promotion to Grade IV. The applicant has shown the records of LDC/UDC
cadre but as soon as the applicant opted for conversion of clerical staff in circle office

Grade I. The seniority will be fixed on the day when the officials were converted to TOA.
As per semonty list, the applicant’s name figure at S1 No 6 and Shri S.C.Das figured at Sl

No 1.

from LDC/UDC pattern to TOA pattern, the basic cadre of the applicant will be TOA (G)\/

-That with regard to the statement made in paragraph 4 (i) (Page No 7) of the application

the respondents beg to state that the application has been examined and reply has been

given in reasonable time.

That with regard to the statement made in paragraph 4(j) (Page No 7) of the apphcauon

the respondents have nothing to comment.

That with regard to the statement made in paragraph 5(a) of the application the
respondents beg to state that there are four officials who are senior to the applicant, and
his claim to be senior most is not correct. In fact the BCR scheme does not apply to
LDCs/UDCs who opted out in TOAs cadre. The basic grade in respect of the LDC/UDC

in circle offices who opted for TOA cadre in accordance with the scheme of introducing
TOA pattern the basic grade in these cases would be TOA. The points raised by the
applicant is not in the case after introducing TOA pattem scheme. That respondents
No.6 as per seniority list in TOA cadre is senior to the applicant. In the list of TOA the
applicant’s name is in Sl No 6. If the promotion of the respondent No.6 was wrongly
given then the official who are senior to the applicant could raise the point of promotion.
Hence the ground shown by the applicant is not correct and is Jiable to be dismissed.

(Annexed here as Annexure R8)

That with regard to the statement made in paragraph 5(b) of the application the
raspondents beg to state that the representation of the applicant claiming his case of

~ promotion was considered and rejected on the ground that the claim is not correct as per

|

o

Pt

~
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19,

23.
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the directive of DOT. The respondent No.6 got promotion on the basis of the sen‘iority n
the basic grade that is TOA. So the claims of the applicant was rejected.

That with regard to the statement made in-.paragraph 6(a) of the application the
respondents beg to state that the reply was given to the representation of the applicant
with due consideration based on instructions of the Directorate.

That with regard to the statement made in paragraph 6(b) of the application the
respondénts beg to state that the points raised by the applicant in this paragraph is not
correct. His case was considered as per the guidelines of conversion scheme and
OTBP/BCR scheme and was regretted.. In the case of GMTD Shillong, the ineligible
staff has been reverted and eligible one who are senior most in basic grade (T OA Grade
I) have.been promoted as per instructions of Dlrectorate

That with regard to the statement made in paragraph 7 of the application the resporidents
have nothing to comment.

That with regard to the statement made in paragraph 8(1) to 8(3) of the application

. regarding relief sought for, the applicant is not at all entitled to any of the relief sought

for and as such the application is liable to be dismissed with cost.

That with regard to the to the statement made in paragraph 9 of the application regarding

interim order prayed for the respondents beg to state that as per DoT letter No. 22-6/94 —
TE.11 dated 13.12.95 the applicant is not entitled to get this benefit. Respondent No. 6
got promotion as per seniority in the basic cadre 1.e. TOA.

That with’regard to the statement made in paragraph 10,11,12 of the application the
respondents have nothing to comment..

That the respondents beg to state that the applicant is not entitled to any of the relief
sought for as the applicant is junior to the respondents No.6 as per the scheme

( conversion of clerical staff in the administrative offices from LDC/UDC pattem to TOA
pattern) and as such the application is liable to be dismissed with cost.

That the respondent submit that in fact there is no merit in this case and as such the
application is liable to be dismissed with cost.
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VERIFICATION

I, Shri C.Murmu, Vigilance Ofﬁcer, o/o the Chief General Manager, North
Eastem Telecom Circle, Shillong — 793 001 as authorized do hereby solemnly declare that the
statements made above in the Petition are true to my knowledge, belief and information and I sign

the verification on this «...... \ Q‘W‘ ...... day of eeeeene SN e 2001.

UL

DECLARANT



- Government OL India
Deptt. cf Telecom.

New Delhi - 110001 og E W 4
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/ No.27-4/87~TE,1T . : Dated : 9-9-1992 = :
T W _
[ e o . ,ﬁ'

¢ To

All Heads of Telecom. Circles, —
All Heads of Metro Telephone Districts,
All Heads of Maintenance Regions, 5w e
All Heads of Project Circles, oo BT Y,

All Heads of other Administrative Units
(including Heads of civil/Electrical Circles).

Subject: Conversion of clerical staff in the administra—' '
tive offices from LDC/UDC pattern to TOA pattern. . .

s e o Sy A i S P M P G o Sk o S ML S ey S

- There has been a long pending demand from. the N
staff unions for conversion of clerlical staff on LDC/UDC "
pattern in administrative offices and metro districts te .

;q§ TOA pattern, as existing in the fleld offices. On the other
) . hand, with the progressive lncrease in the introductlon of
eLgctronic exchanges and scrapping of manual local exchanges o
as well as manual trunk exchanges, a large number of Teleplhone "™
‘Operators have been rendered surplus. Further, with the '
large expansion of network in the ycars to come, telcphone
.operators would continue to be renderced surplus in increasing
numbers whercas the clerical staff required would need to be
increasced. Dopartment has, thercforce, been scized of problem
of the utilisation of the -surplus telephonc operators in the
TOA cadrc, who have the same scalcs of pay, sc as to bring.
alongwith othaor measurcs, the staff teclephonc ratio from 97 '
per thousand ‘telephones at the end of scventh plan to 25 per

. “thousand by the ycar 2000.

2. . Accordingly, it has beoen docided to convert the | '
existing LDC/UDC cadres in Circle Offices/Metro Districtsg etce. ‘R
to TOA cadrc as given below:- ‘ L

.. 5t. _ Designation Stagc of Entry | Pay scale - o
NO@ . .. . . ,.*
1.  TOA(Gen.)Gr.I *% pasi¢ Cadre Rs.975-1660 e
2. .TOA(Gen.)Gr.II OTBP Pay Scale/. . Rs.1400-2300 "155

_ Scction Supervisor ' ‘ "é

3. TOA(Gen.)Gr.III BCR Scale/Sr. ° . ‘RS.1600~2660 - R
Scction Supervisor . 9 ¢ ey

. . . hEA x ok

4. TOA(Gen.)Gr.IV 10% posts of Rs.2000-3208 %ﬁ

'" BCR posts . : g S

s
s NN

o~

3. In future, the Talecom. Circle Offices/Metro Telephone ;
Districts and other_offices where LDC/UDC cadres presentlyjf
exist, will have only TOAs in the grades indicated in para '
above, : ' :

K P
£y -
R e A <M i

e

o

»

I
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¢ decide the datc .to switch over within a- porlod of 3 mon

< Govornmont

L3

4, The cadre of LDC/UDC will hénceforth be abol:shed w1th
‘the introduction of the conversion scheme from LDC/UDC cat
to TOA cadre. Therefore, there will Pbe no recoruitment’ e S ..
the ‘cadre of LDC/UDC departmentally or from outsicde. Howeve: \B';'
those who may not - opt for conversion will retain their: 0
present scales of pay till thoir promotlon/rntiromont/
rL51gnatlon ctec. ‘ A <
5. The LDCs/UDCs will be given optlon Lithor to remainf
 the LDC/UDC cadre or to switch over to the new cadres. of
The present incumbents will also be given-the option to’

from the date. of issuc of these ordors.;

,6. ThlS conversion is to be ensurcd by corrospondlng:ma ching
saving and there should be no extra liabilities to the

7. This scheme w1ll not apply to the Telécom. Dlroctoraﬁe,¥~
Tclecom. Accounts Wing in the field units, Telecom. Factory
side, Civil Circles except the LDC/UDC staff, who arc on.’
,,dcputatlon from Tolocom. Circles.

'8.". PAY FIXATION

-

(a)  The pay of LDC/UDC, ‘who opt for TOAs,cac :
’ have not completed 16 years combined sérvic g"!m.ll**vbo“‘f.v:i.xed;,
-:; .. under FR-22" (tre:tlng it -as a placenent in a. post not v,

: inVOIV1ng higher responsibility). } ; .,,;uﬁ

 (b) In respect of those LDC/UDC,. who have completed
16 years of service as provided in OTBP orders of 1983 Lo
will be directly placed in the scale of Rs.1400 2306 o
| after the selection process by a duly constituted DPC is L
/ completed. Their pay fixation will be done under. FR=22
L\ treating this promotion to the higher scala as involving
:assumption of higher responsibility. g

vf‘

(c) In respect of those officials who have comploted

16 years of scrvice and not been found fit for promotioﬁﬁ

- by the DPC, their pay will be fixed as indicated in tho“
' .para No, 8(a).

"~ (d) The total service in the cadro of LDC/UDC/TOA WLllf
y‘-be counted for the purpose of granting of OTBP .and °
i~ -promotion under BCR scheme as per tho rulos appllcable +to
~L..> the cadrc of TOA. = . .

(e) Those LDCs/UD S who opt to contlnuo in tho cadr s,of%
LDC/UDC will not be%ligiblc for time bound promo*ion/f
scheme. In. their own channel of promotion also, theyrma
‘not be able .to get the: promotion as,the posts:-of: Dy0
*08 etc. will stand abol.shed on.the:present incumbont
+ - opting to the new scheme or otherwise vacatlng.

- (£) ~ Recruitment rules in the cadrc of TOAs oroposedu
‘-~ to be introduced in the circle offilces/metro districts/:
‘other offices will be the same as those follow’d ln SSA_;'
cf the Department. '

v -(g) The post of LDC will be convortod to TOAs in th
.f: ratio of 10 : 9 and the UDC posts w1ll be convcrted i
‘the ratio of 1 : 1.



(h) The matching oav1ng requlred for convor51on will
- : have to be provided by abolishing the existing post of
- LDCs or an equal numbcr of UDCs/TOAs within the Circle-
Offices/Units. If the sufficient posts arc not thoreé to
provide m1+ch1ng saving, the scheme may be 1ntroduced in

a2 phascd mdnncr.

(1) LDCs/UDCs rccrulﬁod by the Cnrclog who are presently -
« working in Telccom. Civil Circles.will also be covhrgd by .
this  scheme. However, ¥his scheme will not apply- to- other:

-

categorics of Clv1l/blcctr1c1l Circle staff such as: Work

“ Asstt. ctc.: ? ' . .
() The Circle Office/Metro District offices will bo
treated as a scparatce unit for the purpose of recrultment
and promotions ctc. for a period nf 5 years. Howover, the

Circle Office staff will be merged with the staff of local

'SSA thercafier, Detailed instructions. will be issued in
-dua coursa. ' : ‘ S
(k) TOA (Genl.) Grade-I,IT & III will be Teclecém. Circle
- Office/Metro District cadre for the purpose of transfer
~and promotions otc. However, TOA(Gcnl.)'Grade—IV will‘
be a CerlO cadre., ‘

fgs:‘ (1) ToA (Genl.) uradc~I,II III & IV will be Gr.'C' posts.

% " (m) = The norms applicable for TOA in Telecom. District
-l l also be apmb&cnblk to the TOAs of Tclucom. Clrclc
Office for sanction of futurc postse. : :

- (n) GCS Gr. 'B! posts if alrcady sanctioned for LDC/UDC
‘ete. for improvement. of their carceer prospects will be
vithdrown after they are vacated by the presbnt 1ncumbents.

(o) Ti1ll such a time roeruitment rules fur TOA(Genl )

Grade-I,II,III & IV arc mOdlflOd to accommodate- the scheme,

_the terms and conditions as applicable to TOA(Genld) -
erde—i,II III & IV of SSA will be | applicable.. » .

{:9 Instructions 1ssudﬁ by the Department of Telacom.
in respect of OTBP and BCR schomes including matching
savings will be applicable to the cadre of TOA ln Tblbcom
Circle Offices/Metrc Districts 2tc. ‘

,(q) The special pmy drawn by the UDC posted agaLns*
dentificd posts will not be counted for the purposc of
nbny fixation. In case therc is a drop in hmolument, lt '
- may be protected as p@r OXlStlng rulcsa - C

=(r)' The UDCs will rank cmblock senior to all the LDCE

Dctailed lnStrUCt]OHo regarding fixing seniority whexro
both TOA and LDC/UDC pattprn exist will be issued in due
,cour Ca .
/\1(47) The officials working in the promotional cadres

WiKe 20% sclection grade Dy.0S, 0S ctc. may also have
the option to come to the new scheme. They. will be -

fittod.in. the same stage in thoir scale. ﬂ*y_will bL ;,:_“j:ﬁ 2

considered €cr +he further promotion under BCR schemc
subject te furriiment of conditions lald ~down thcru.;

-~ ———

000/4"".

-\ I.,V '. 'V l;., ' . - . . ‘ t - ) ’ 'A‘ N " - "
EEIRR ' ‘ Wg S

as on datc, their intcr-se-seniority will remain as it is.'”




//// 10, As Lho scheme is unlquo in itself, thcere may be a ncud

(tﬁi\\ t)  The phat o~f LDCs/UDCs, sclection grade Dy.OS and“..
08 cte. will boe personal te the present incumbents 1fathey

opt ocut of the schono These posts will be .2bolished:iton’
being vacated by the present 1ncumb nts duc to rptlrement,

Te

f ' .
gg r031gn“ti~ns, Jdcath otc. o ) ' .
A I S [ERo2
%ﬁ  (u) Normal rules cn reservation for 5C/ST cwndmdmtés ’ 'ggﬁ
' w1ll be applicable while. lmnlhmgntlng the -scheme. ~}('§.: S AL
(v) No dcdbartmental examina ‘tion for prumctlon to the o j{ﬁ;;

3 ;' Ot

? " 'LDC/UDC cadre will be held after 1992. If some LXﬂmina—
_+ion has becen anncunced for this purpose, the same will
bp cancelled. ' Co

9. Thoso orders w1ll take effect from the date of leUO.V :y‘jtfjgj

to. {ssuc certain cl111£jcutljns/modlfiCctions in respcct of. 7
sonlorlty, promotions etc., in future to accommodate. cortaln “g{w->93;}
51tuation, which may arisc from time 0 time. ‘ LT

11. Detailed instructions regarding deployment of surplus -
'Telephonb Opcerators will be issued soparatcly.

12, This ilssucs with tha cohcurrcnce of Tolocom. Financc
Adviqq‘v1dc thbi: U.0. N2.2567/FA.1/92, dated 8«9~1992.~

~—

Teas

Yours faithfully, ’

»

(mmH me$ﬂ)
asstt. Dlrcctor Genercl(TE

Cnpy fdrwardnd for nCCO¢SdLy action to:

1;,_ Chairmmn, Telacom. Commisslion, New.Delhi. v

Do tnll Mcmbbrs/AAVLSfrs, Telecom. Commission, New Delhi.
3.";3udd1t10n31 Sccretary(T), D.0.T., New Declhi. -

4._} All DDsG, D.0.T., New Delhi.

g.-ﬁ'All rece gnlsod FodurﬂLlﬂns/Unlcns/A330011tions..

6.. Directors: (T®)/(ST.I)/AST.II)/6TG.1I)/6GT)/(FA.T),
SLgeDi0.T., New Delhi. _ .-
ADsG: (TE)/(NCG)/(STG.I)/(STG. II)/(SGT)/(FZ I),

. Q_QO T., Now Delhi.. .

8. ‘Budget/FA.I/TE.L/3 LMEI/STG I/STG. II/WCG/SGT Sections,.
‘. Di0,T., New Dclhi. :

90 All Members, Staff side, Departmental .Council (JCM).

.11. spare coples = 50, : e  T”:;
I.,.-‘.__«-". B X ‘—"’l’\/\‘/\.’/ |‘ i

¢b

ey ) L .

. , (Gervasis Kulampal*lljll
oo Section Officer (TB IIJ

T
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ANNEXURE - '\L.
DEPARTMENT OF TLELECOMMUNTCATIONS
OFFICE OF THE CHIEF GENERAL MANAGmésrmmeom.N.m.CﬁF LE,
SHILLONG = 793001, _
"
. .-
Memo.No. STB/LSG/SEL. Dated at Shillong, the zojk/'gz/

ot As per recommendation of the DJP.C.,the Chief Gencral
Manaqger,11.B Tglccom Circle,Shillong is pleased to Promote the
fallowing Officials in thce Cadre ofil ~ = Lp8uGiupeisvisor (non-
functional) in the scale of Rs.1400=40-1800~EB-50~2300/-on
'regular basis with effcct from the date they actually assume

charge .
l. Sri Ramendra Kumar Debh.,
) 2. Sri Sarat Chandra Bania.
W Names have heen arranged above in order of their

The Officials will ordinarily continue to work as
U D Clerks but (maghbegrequireditor¢idabarge supervisory duties
as‘qnd vhen they are callcd for such duties.

t
]

. They arc given to undcrstand that they aro L;able for
Lransfcr to anyvherd in M. n.T(locom Circle and clgewhere at the
time of MNational Emerguncy. ; A

‘* Necessary charge report may be sent to all concerned.

are ._,‘L

. , . . ( M. Aquil )
Sy 'Assistant General Manager (A)
A ¢ : . For Chief General Manager Tclecom
" H.E.Circle, Shillong-793001.

iy 1. A.0.(A&P)/ARO(ALP)/B111 Clerk (A&P).

2. The Office Supdt.Circle Office,Shillong .He is
directed to make . necessary arrangement.

e 3¢ ALGMLT. (A)/A.G.M.T. (P)/V.0./C.A.0./CuA.O. (SBP).
. f55  4. All Group Officers in Circle Office,Shillong,
5. The Accounts Officor(TA).

?ff 6+ Sr. P.A. to CGHMT/G.T,Shillong.
v 7. Personal files of the Officials

«
s —— A-Q e e—
s L T . e
. “4
[a s
Q
T

P

Ly
N concerned, i A
L 8., All S. S in circle Office, Shlllonr.b' ﬂ#(yﬁﬂ‘

I“; X .M. (A),Shillong. - -
1 9. The D. @), d For Chicf Goncral Manacer

Tclecom, M. ] Circlc,ohillong.
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Y Department of Tolecom, : Ao \\'z, AT
Sanfﬁdr Bhevan New Delhi-1,. _ : ‘&
|1 l w
No.22-6/94~Ti~IT - | L Dated,13-12-95.
To -
All Heads of Telecom. Circles,
wetzo Jistricts, Mmice.Regicns,
frecicect Curcles -and all sther
Heade of Adain 1strab1ve units,
Sub:. " Procedure for premetion to Gr.IV [scale of R, 2000-320C0)
agairst 10% nosts in the {7 S hHeme,
0 ¢ 8 8 &6 & AP S SN 3 eD
i |
“Your kind refelepce is invitecd %o the ’nstructions contained
in this c‘13rpli *tO*S;ﬂ 27~4/37-15-11 dated T.1.94 i 182,94 and
"“l—.‘ '.73" L4 -“1: - .
lettonr iy, VA XN Gated: M,MP G4 sjhich sti ou“gue promotiocns
to Gr.IY in the gsco=le ofj: Bs,2000-3200 {zosinst 0% posts in the BCR),
as per. Tnz szniority cquhtgon in Grade-YIX. The said procedure had
peenn challengea by certain off¢c1q1> vefore thz CAT Principal Bench

New Lgini by'filang O__Vo 1455/97%,
|
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2000-3200 ageinst 10(%.posts under the BCR schame m2y be reviewed

end the same may be ragulated occord;n\Ly rCSLTLPth” the number of

officials thus promo*ed strictly To 12% of the n»osts placecd

in

Grade-11I1 (:ccle of m“1)00-2060) as prcviced in the BCH Sehome.

) ~© " (B.S.VERMA)
VoL ' Director(T=)
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- : 3. "r"‘b( IS0 .u | S ¥ .
Sub: ~ Procedure for‘promotlon to Grade IV, (scaleuof w
z 1 Rs 2000-3200) agu}qft 10%, posts 1n‘the BCR- 8cheme.,§
‘ ’ ‘ E ""‘ ~“. §§'a. i- PRI : ‘ .
\ z‘ ! - ;

4-'

P
a oy

2

l

- Y ) LR .
| .v,‘lj . ! 4,
i K 3 |l . L dte - ; . o Q Yoo, ‘,‘, e
[ * s T [ S e “ ’t
"

; Klndly~refer“to thls office letter of 2Ven number

' ated 13.12.1995 on ‘the ‘above noted subject vide which
, <b\ the revised procedure*for promotion to- Grade IV (new
' de51gnated as; Fhlef Section Supervisor in the scale of
Rs 2000- 3200)runder the BCR -Scheme has been laid down' in
pursuance of the’ gbdgement of CAT, Principal Bench, New
Delhi and upheld by the Suprem Court in OA No.1455791. .
Some of the c1rcles have raised certain points for’ clarl—
flcatlon. The sane|qre clarified as under:
5 ' ¢t . - .
S.No. P01nt for ¢larification Clarification by DOT '
:i '.' . .|;l ' : LT
.'13 Wnat would benthe date of All uhe promotlons made
l.; effect for implementation’ since .the inception of scheme
"1 of the order contained in  are to be reviewed & regulated
]' letter No.22- 6/94~TE~II "in terms of the order dated .
. dated 13.12.1995 laying" 13.12.95 and 10.5.96. Further:
‘. down the revised procedure. promotion in any case have. to
H, , : be made strlctly in accordance

v' Co with the new procedure

i

!’.

2. What would beﬂthe basic The basic grade in these cases
' -~ grade in respec+ of the LDC/ would be the TOA. The e
: UDC in Circlejoffices who . seniority in the cadre of TOA
‘ ' have opted forliTOA cadre in may’ be followad for promotion
. : ' accordance with the scheme to GR.IV. In fact the BCR . -
- of introducing;TOA pattern  scheme does not apply. to LDCs/. .
in uhese offlces UD0521n TOA's cadre, the. matterJ

: l ; ' ' -may be separately referred to
L : ik the Personnel Branch (STN) of °
= gl the Directorate.

. L,WhoLooted out.

il In case there is any doubt regarding -
jgggg‘ fixation of senlorlty of LDCs/UDCs
. P 6

i
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A;NN ExuURE - RS‘

No.22-6/94-TE.IL  * . Dated: 8.9.99

All Heads of Telecom Cif
~Melro Districts/ Mamlcn

agaifist 10% posts in BCR Scheme.
: A g
There has been number of instructions on promotion/ placement to Gr. IV (10%
BCR) issued from time to time. It has been obscrved that some of the instructions have
~ been interpreted contrary to its spirit in some of the circles. In view of this, the position
on placement to Gr. IV in view of the cxxslmk, mslruclnons on the subjccl is
“reiterated/clarified as under: - . o R RN ' :

Sub:  Procedure for promotion to Gr.

,‘.. "

“The Schcmc of BCR .md ]0% BCR (Gr lV) was. mlroduccd in tth parlmcnt
vide No. 27- 4/87 TE.IL dt. 16.10. 90 “" _

- The promotion to Gr. 1V was ‘done on the delS of scmonly in BCRY he i 1ssuc
‘was challenged in the Court.” In view of the Judgement of Principal B ,nch, -
New Delhi upheld by the Supreme Court, it was decided in supersession of
- earlicr instructions that promotion to"Gr. 1V 'may.'be' given from amongst
- officials in.'Gr. I on the:basis of - their “seniority in the basic *cadre.
o . Accordingly; the” Order No. 22-6/94-TE.11-dt.13.12.95 was issued.” As per-the
I T 7/6“ .- Order ;'the promollon to the Gr. IV-was to be rcvucwcd and the same was to be .

' ‘ : 4, iuregulated asjper:Court Judgement restricling ‘the! numbcr of ofﬂuals thus
o promolcd smclly to 10 % of thc posts placcd in, Gr lll o .

Cond ol nnb by ",-';Conscqucnt lo lhc abovc Ordcr ddlcd 13 12 95 somc of 1hc ofﬁcml S alrcady
ST NS promoted ml ‘Gr.. 1V became 'ineligible " and were fdcm;, rcvcrsn_J' It “was
-, ' dccided by Ordcr of cven'No. dated 13.2.97 that those promoted officials who
e 3C/¢'; “will be rcndcrcd incligible for prompotion’to. Gri'1V:in pursuance of the Order *
Cooo b dated 13. 12|95 may . be ﬁrotcctcd from -reversion by creating - as many %
supcrnumcrary posts as required from person (o pcrson ‘basis. -1t is further. '}
clarified th)xt these supernumerary posts were ‘10" betcreated only to avoid
rcversion 01[ the officials promoted to Gr. 1V by . different method prior to'
13.1295. |} . : . DL
*} T Ordur 27 4) -’I Ll datcd 22.10.93 dllowcd the ofﬁmals in rcslruclurcd cadre
P to opt for ll| i|BCR scale of the old cadre with the slipulalxon that they will not
Pl be entitled | Gr. 1V of the old cadre. Subscquently, it was decided vide Qrder -
B - of cvc|“ No! dalcd 16.6.97 that Gr. 1V scale should be allowed ‘to the staff
- -,"*1 /C working in m restructured cadre. This bcucm w:ll bc gwcn to the slaff in thc
: : ',,' ,_\ ; . m:a
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restructured cadre from the date their juniors in the old cadre have bc@‘n givin
this benefit as per seniorily in the basic grade of the old cadre. Orde? of cvd i
No. dated 2.9.98 allowed creation of Supcrnumcrary posis to accommodate the
officials in Gr. 1V in compliance of this office Order dated 16.6.97. It is further
clarified that Gr. IV was to be given (o the officials in the restructured cadie
who were senior (o the officials of old cadre placed in Gr. 1V because of their
scniority in basic cadre. Such comparision was not 1o be drawn by the Grd. IV
officials of old cadre who were working against supcrnumcrary posts created to
' avoid their reversion in pursuance of Order dated 13.12.95. R

", - It was mentioned in Order No. 22-6/94-TE.II dated 1.3.96 that (he normal
I5>/<' * rules of rescrvation would apply to promotions in Gr. IV. The samc was
challenged in theCourt.  Hon’ble CAT Ahmedabad vide its Judgement dated

11.4.97 in OA No. 623/96 , upheld by Hon’ble High Courl, Gujral, has passcd

an Order (hat Reservation Roster will not apply for placement from BCR (Gr.

- 1) 10 10% BCR (Gr. 1V). The decision of the CAT alongwith copy of the

.~ Courl Order was circulaled vide this office lelter of cven No. dated 22.8.97.

4 C/C The same was reiterated vide this office lelter of cven No. dated 19.7.99

.o . . . . . Ny,
whercin it was emphasised to review DPCs in which rescrvalion roaster would  / f/c

have been applicd for placement in Grd, IV. .. | S

. - . L
s . ’ 1

' sy 20 n viéw !of illc‘,ébovc~ Orders regarding placement 1o GralV, the fbilowing steps
dudet, te may be lchn:}wl,;,g_ B RINERTIIERPINES IR ST Lo e

¢ ' R TN

eyt e
SN TERE RN

e ot () In pursuance of Order No.-274/87-TEL dated 16.6.97, the officials of -
L [.'_ . /! , restructured cadre wrongly promoted to Gr.[V by comparision with officials
hi/c ' ol old cadre placed in Gr. IV eilher against supcrnumerary posls created in

- Eﬁﬂ 5 E*')‘U] p\Lﬂ Ry -L  bursuance of Order No. 22-6/94-TE.11 dt. 13.02.97 or through application of

- Reservation Roster as  per Order No. 22-6/94-TE.IL dL. 1.3.96, may be
f(/(' reverled with immediate effect. .~ = 0 - 3 }

- (i) !T,Io comoly with the: Ahmedabad CAT Order circulated vide this office lelter
No. 22-6/94-TE.AI dL. 22.8.97, review DPC may be - conducted.  All
' ,./ dncligible officials promoted to Gr.IV by application of Rescrvation Roster
_/ 1"(9 ds-mentioncd in this office Order of cven No. dated 1.3.96 may be reverted
with mmediale effect. Al Migible officials- may be placed in Gr. IV and
their pay may be fixed notionally. However, no arrears will be payable to
- §uch officials approved by reviewed DPC.: bty 0 - 0
Ik b S

. (BAL KISHAN)

.

— - o fm - . + e am e

. o T T o
’ “‘,‘ . s, . g . : ’
-- - -~ it 0. PR, . Y -4 - ) .
=77 No.ESTBE- § 04; p\sﬁj/p& =TI Dated at Shillongtie_X4 =9 ~ 99,
i o .
iy
Copy forwarded fogff nformadon and necessary action to:-
gl '
at
CI\']'I‘D/SII/'{};%?T/D[\'IP/IP/ITN/AZ
The S.E. Tcli"cll.c;t‘)m(Civil)/Shillong/Silchar
The E.E.’I‘cl(ﬁ'.c':()"nl(Civil) Division/SI/DMP/SC/ITN
. The E.E.'I‘el(":hiLQm(Elect) Division/Shillong '
" The Sri. Architect/DoT/" * Shillong.
i 0. The D.|IZ;C'I'§"1I):ZN.E.’l‘clccom Circle, Guwahati
o . Sr./\O(fA&P)_/Sif./\O('I'A)/AO('I‘R)/AO(ICO) C.O. Shillong

N

~J

8. All l{cic‘ogxlisial:':(JZScr'\'ice Unions

i

G ESTBE g il | - [//v«j"
C ey | ————

H
P . 3 S Asstt Director Telecom(Est)
O/o. the Chicf General Manager,
L L : N.E.Telecom Circle, Shitiong-793001

el R s Ty ey
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/L N 2269 T , ‘ Dated: .09.07:99. \223
5 | 1 <.
Lo R
All llu:nh;‘()l"l’clucmn Chicle/ Metro Districts/ n. é o

Maintenance Regions

Sub:  Procedure forr promotion to GrdV against 1066 posts in BCR Schieme. SR
Honw'ble CAT Ahmedabad vide its Judgement dated 11.4.97, whiclh  was o
upheld by fon’ble High Courl, Guji'ul.-' has passed an Order llml'l‘cSCI'\fe(tgicii\f'_.» »
roster will not apply for placcment from BCR fo GrilV. The samc has. beci
conveyed vide this office feller of cven No. dated 28.8.97 and I,l.l.99. To
comply with Courl Order, review DPC may be conducted  and placemeiit
Jone as per Courl Order. No arrcars will be payable-to olficials upprq:\"é’:d )y
review DPC. ' ' - P

, 2. I has come to the notice of this otfice that some O officials have been -gi\{i:u )
P ‘\j placement in GrIV hy comparing them with SC/ST officials pranlcd “‘l")yf ’
W _ application of Leservation roster.am directed to say that such mmp:irisiiii_ﬁs
- S ot in spitit ol the existing Order and officers wrongly placed in GtV
~ through such comparison may be reverted with immediate effect. ' ST
""’?
/
O . t o
V) o
O e A
(KISHAN SINGHY)
ADG(TE)
— exs) o —_

No. EST/BI- J)U /‘} ‘J’\‘/‘] / i)\‘ T C Pated at Shillong, the {;'L - ?)‘ ik

Copy forwarded for in1'm'm:|!iu,vp;',:‘,\nd necessary action-tod-

i ()'I\‘l"l'l)/b‘ll//\(l'l‘/!)I\ll‘/lI’/l'l'N/,\'[, : o | ‘

2. 'l’th.li‘..'I\'lucom((f,‘iviI)/.‘ihill(m‘g;/Silch:n‘ T ,;._-.'f.'

3. The o P elecom(Civil) Division/SI/DMP/SCATN RN

. Vhe .o Telecom(Elect) Division/Shillong

5. The Sr. f\r(‘hi(cct/l)o'l'/H:x.“vrh\'l:msiun/Shilloug ;

0. The D.E.CTSHN L Telecom Cirele, Guwahati g

7. Sr./\()(/\&,l’)/Sr.z\()('i‘A)/A([)('l’R)IAO(lCO) C.0. Shillung

g, - All Recopnised Serviee Unions ' _ i) 1";

, Sﬁ%j;;ff.
. - . ~(9¢£ﬁ%ﬁ
 Asstt Director Te cconi(stl)

C Qo the Chief General Manager,
ALLL Telecomn Circle, ;S"hilluugi,—ﬁ??3001 .
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Instructions 1ssued from tune to:time.Jaying: down the principles for de.
termining seniority of persons appointed to services and posts under the Cen-
tral Government have been consolidated in this Office Memorandum. The !
original communications consolidated here are reproduced (1tems I to VII) a
the end of this OM.

Seniority of Direct Recruits and Promotees:

2.1 The relative seniority of all direct recruits is determined by the order}
of merit in which they are selected for such appointment on the recommenda-§
tions of the UPSC or other selectmg authority, persons appointed as a result o

an earlier selection being senior to those appointed as a result of a subsequentj
selection. 3

seniority of such promotees shall be in the order in which they are recom-3
mended for such promotion by the Committee. Where promotions are made
on the basis of seniority, subject to the rejection of the unfit, the seniority of g
persons considered fit for promotion at the same time shall be the same as the §
relative seniority in the lower grade from which they are promoted. Where,

superseded him.

H “‘Provided that if a candidate belonging to the Scheduled Caste or the
Scheduled Tribe is promoted to an immediate higher post/grade against a re- &
served vacancy earlier than his senior GeneraI/OBC candidate who is pro- &

moted later to the said immediate higher post/grade, the General/lOBC j

candidate will regain his seniority over such earlier promoted candidate of the .@,
Scheduled Caste and the Scheduled Tribe in the immediate lugher post/
grade 1

2.3 Where persons recruited or promoted initially on a temporary basis x

are confirmed subsequently in an order different from the order. of merit indi-
cated at the time of their appointment, seniority 2{ would be determined by the
order of merit indicated at the time of initial appointment and not according to
the date of confirmation ].

1. Added vide G.1.,, Dept. of Per. & Trg.. O.M. No. 20011/1/96-Estt. (D). dated the 30th
January, 1997 and takes effect from 30th January, 1997.

2. Modified vide G.1., Dept. of Per. & Trg O.M. No. 2001 1/5/90-Estt. (D), dated the 4th
-November, 1992.
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ISri gita)’ Chandra Das,’ 0.5,

5 8ri Debabrata. Kar, S.8 , LRI S
1 8rd Kanﬁaxpa Kaketd,. 3. s. |
§;1,s. Sohliya, s.3.

sS8ri \
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16, 1

17.
18.
19,
20.
21,
22,
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23,

24,

25. 2
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27,
28,
29,
30.
31.
32.
33,

34,
35,
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Kr}shna Kakoti. S S

. . q ..? .,'l
I’#'j in gi'namendra Kr, Leb, s, s. .

s,

'STB/Ccnvtn/TOA Dated at Shillong,

.i:& o

71-7.'1-»--& N
(h{_‘q

nRate of canuersion

.—.—-o-—--.u.-—n-

09~ 09-92 +

01~ 04-93
09- 09 92

02-01-93
01-G4-93

" YA e S ;.‘,
09-09~92.
T T—

Sri Sarat Ch Banta, LbG(Nr\ 09»09~§24
Smt Nila Butta Purkayastha, UDC "’ 09-09~u2
. Sri Meq Bahadur Thapa, UDC 09-02-92
Smt Mahamaya Cheudhury, upc. , 01-11~92
Smt Malliki Chatterjee, UL — ,,09-09-92¢ .
Sri B. Rey Choudhury,upc:- . .57 01-06-93, h"-“”
Sri Saurindra kKr has.'Unq;fqu’,rj?:‘ 09-09- 92
Smt H.K, Lynegdeh, unc €9..09. 02
sme Ramapada Dey, uLC 09-09-02
Sri-Afit Kr. ‘Del, UDC . C9-09492
Smt Baiyn Chyne, ULC 01~04f93
smt F. Nencrum, une t Ty 09+09-99
Sr1,Malay Bhattacharjes, upc 01-06-99 "
Smt 8ukla, Ghesh,. upc . Coo e L, .01-01~9)
Sri B, Lahakar, .LnpC. b b, 09-00.92
Srd jAmbijit, Chak:ahorty, upc TR 01~12~92.
Smt. A, Nengkynrih, ucc 09-C9-93
ST4:R,8, Dag-I, unc 4y e, 01-01-93
Sri p N, Singh, unc N s 01-93
SCi“H.R: Lyngdoh unc J"‘-'3e:~.:\v:o‘01 02-93
Smt S, Kharbudnsh, upc 09-09-92
Smt D. Kharbuli, LDC C9~09-.92
Sri M.K. Baidya, LDC 01-04.93
8ri P.K. Chaﬁfaborty. LEC T01-02-93 " ¢
smt Chleris sehigﬁé\ LLC 02-02-93
Sri J, oymljeh ]DC 09-09-92
smt . Sidse/ Loc 01-02-93
Sri B.K. Marwein, LCC 01-01-93
Smt S. Nandy, LDC 01-02-93
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BlIARA’I SANCHAR NIGAM LIMITED ’“

¥ (A Govt, of India Enterprise) I

Corpon ate Office: SANCHAR: BHAWAN
‘20 Abhohﬁond New Delhi- JJOOOL
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Sub: Pixing of bmuloniiy' in respact of TOA(G) working ‘i
- Clreles and, AL“J clflces - l Lifizationfreqarding,fg-
. | .
i ’ " . - ’ e o
In~pantt',rm<dnfi'11gwn of this. office letter of pven‘
Mo, datec on - Lhe: subject nuLed- abova and to,.,”.
Covlavlfy L as; pmr Lhe - Supreme “Court Judgement dated® .
f“*iﬁqﬁﬁ‘ptcmu fons under CIBP/RCR would be:based on the
wnim it.y;,in.-.Ll.cer basic grade i,e. TON_ Gr.-1 ag already, {11 1
' T = IT%6estion «vide “thelr letter No. 27-4/87- 1
.1000 and 13012.1995, - ol S A A

2. A further clavified that the earller linstructions .
ilgsued vide lebter of even No. dated 16.5.2000 should not
>e taken as a change ir the guldelines issuved vide letter
NO. 224-6/94-1E~T1 dated 17.5.1996 for promotion to Gr.-IV.

; o : ( RAJENDLR PRASAD -} -
L . ASSTT. DIhEPTOR GENERAL (PERS.~III)
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DEPARTMENT OF TELECOM MUNICATIONS

OFFICE OF THE GENERAL MANAGER TELECOM DISTRICT
'MEGHALAYA SSA |
SHILLONG

\ . .
. '

4

 No: BE-66/Gr-1V/ Reversion/CTO/22 Dated at Sh‘i»llong the 1% June 2000

In pursuance of DoT order No: 22-6/94/TE-I1 (Vol-111) dated 30-12-99 forwarded
vide CGMT Shillong’s No: EST/BE-504/ Rlg/Pt-1 dated 27-1-2000, Sri J.S.Thymthai
who is ineligible for Grade IV promotion in accordance with the procedure prescribed
vide DoT erder No: 22-6/94-TE 11 dated 13-12-95 is hereby reverted to Grade I1I cadre of
TOA (TL) with effect from the date of issue of this order.. -

On reversion to Grade 1II post, the pay of Sri J.S'.Thynnhai will be protected
under the provision of FR 31 and the additional pay may be treated as personal pay,
which should be, adjusted in future increments. o '

~ (S.S.Sunddram)
General Manager: Telecom District
Meghalaya Shillong.

‘ Copy to:

I. The CGMT North East Telecom Circle, Shillong for information.
2. The Sr. AO (A&P) Olo GMTD Shillong. ‘
3. The STT CTO Shillong. |
4. SriJ.S. Thymthai O/o STT CTO Shillong.
5. Sefretary LICM Staff side O/0o SDE Trunk Shillong.

- Secretary NFTE Class 111, Shillong. »6% SDE [laam As
7. Secretary FNTO Class Il1, Shillong. ‘ o

SR

(S.S.Sundaram) ,
, General Manager Telecom District
) ’ : ~ Mcghalaya Shillong.

-
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L % l)El’AR'l‘MENTOFTELECOMMUN'ICATIONS
JFF

ICE OF THE GENERAL MANAGER _'l‘ELECOM“DlS"l*RICT
MEGHALAYA SSA
SHILLONG

€

No: E-45/10% BCR/Gr-1V/ Reversion/| Dated at S]lilk)ﬂg, the 1% June 2000

v

In pursuance of DoT order No: 22-6/94/TE-11 (Vol 111)-dated 30-12-99 forwarded
vide CGMT Shillong’s No: EST/BE-504/ Rlig/Pt-1 dated 27-1-2000, Sri J.C.Roy who is
ineligible for Grade IV promotion in accordance with the procedure prescribed vide DoT
order No: 22-6/94-TE 11 dated 13-12-95 is hereby reverted to Grade 111 cadre of TOA
(General) with effect from the date of issue of this order. : '

~ On reversion (o Grade 111 post, the pay of Sri J.C.Roy will bc’protected under the
provision of FR31 and the additional pay may be treated as personal pay, which should

be, adjusted in future increments.
afl
(S.S.Sunddram)

General Manager Telecom District
Meghalaya Shillong.

Copy to:

The CGMT North East Telecom Circle, Shillong for information.

The Sr. AO (A&P) O/o CGMT Shillong. '

The AGM (A) O/o CGMT Shillong

SS Staff Section O/0 GMTD Shitlong.

Sri J.C.Roy O/o CGMT Shillong.

E-8/T&P File v _

. /Se‘/retary LJCM Staff side O/o SDE Trunk Shillong. 2. /d// ll”ﬂ
\;@/ Secretary NFTE Class 111, Shillong. 9%,’ SO KL Tocem S < “ y
9. Sccretary FNTO Class 111, Shillong.

N R e

T

(S.S.Sundaram) ‘
General Manager Telecom District
Mecghalaya Shillong.
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@ DEPARTMENT OF TELECOMMUNICATIONS

NORTH EAST TELECOM CIRCLE -

- Regional Joint Consultative Machinery
XXVI~- MEETING

e Dateln December 20, 1999, - i T

Place: Shillong

MINUTES

A. [REVIEWOFOLDITEMS]

The 26th" Meeting of the Regional JCM of the NorthEast Telecom Circle was held on the 20

\

A

TH

December, 1999 at Shillong under the chairmanship of Shri S.A. Vishwanathan, CGMT, NE Telecom
Circle. The following members, officials and others attended the Couticil mecting. '

Official-side Mombers: ' Staff-side Members:
1. Shri D.R. Nongrum, GM(Fin) 1. Shri Prabir Dutta, Leader, ( Staff-sidc),
- 2. Shri Narayan Chakraborty, Secy.( Staff-side),
2. Shri M.Bhargava,SE(Civil),SH, * 3. Shri Gopal Das, Shillong, ‘ :
4. Shri M. Kulla Singh, Manipur,
5. Shri G. Dovery, Shillong, _
3. Shri G.N.Chyne AGM (Admn), 6. Shri M. Buddhi Singh, Dimapur, -
: 7. Shri 8.8.T. Gashnga, Shillong,
Others: - 8. ShriS. Lyngdoh, Shillong.
Others:

Shri A.K.Mitra, SE(Civil) Silchar,
Shri J.B. Singh, EE(Civil), Silchar,
Shri 8. Bhattachérjee, ADT (Bldg),
Shri S. Patgiri, ADT (Esti)

Shri B. Lahkar, Circle Secretary -

Shri Swapan Chakraborty, CS-AITEU-111 (Namboodiri)
Shri K R Sharma, CS. NUTEE-1V

Shri 8.K. Goswami,DS- AITEU-1V

Shri DB.Dutta,CS-AITTEU-1IL..

The Chairman, Shri S.A. Vishwanathan, CGMT Shillong expressed satisfaction over the progresses
made in the year 1999 and hoped that the new millennium shall usher with further progresses of implementing
' AN

the schemes in the Circle ).

The staff side (through théir Icader) also reciprocated the welcome gesture of the Chairman
and he also hoped for improvement of the services in the Circle. Again, he wantedthat the

updated ::.s SSA-wise List of Assets in the whole Circle as per format submitted by staff-side
has not been supplied to Unions and requested that this be done at the earlicst.

.13 1 4-94 Encroachment Of Telecom (DTO) Land By A.P. Minister:

The entry into the DTO, Bomdila is being obstructed by an encroachment of the AP Minister.

The Departmental land fay be fenced by high boundary walls.
SE ( C)Shg The four sides of the land. have been fenced and construction of the 4-storey DTO building
GMTD-ITN (G-DTO, 1-SDOT QOffice, and also the staff quarters of Ty-1 (4 nos.). Ty-1il and Ty-1l (one
ADT (B) no.each) for which the construction has started. . 4 . . eLos »
: : OSED.

s
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9/ 12-99

GMTD-SH
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ADT(IRD)
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26-RICM

cables. A large number of the connections have been shifted and a large number of cables N
- dismantled. The rest of the job shall be progressively completed. GMTD-Aizawl will be asked

{o sent progress report in this matter.
CLOSED

Construction of 1B-cum- Holiday Home at Moreh: :

It is urged that 1B-cum-n Holiday Home at Moreh in Manipur should be constructed at the
vacant land at Moreh Telephone Exchange/ Satellite Complex at the earliest.

This is very essential ‘to accommodate the frequently visiting touring staff and visiting
Telecom staff for their safety ensuring availability of accommddation easily.

Space at the said locations is very limited. Now, only 3 {three) Ty-Il + 3 (three Ty-11i)
quarters have been estimated and awaiting sanction. Even then, the matter shallbe examined
on completion of the new construction works in at the side and if the Ty_Il quarters can be

converted into the I1B/Holiday Home. Also, it will be examined if the existing quarters can be
converted into Ty-1 quarters.

Posting of JTOs (AS1'Ts) in SEMSS-32 Systems :

As per DoT, ND letter no 19-2/96/TE-II dated 27-297, 6 (six) posts of JTO (ASTTs) are
required to be posted in the SFMSS-32 line system for operation and maintenance. '

As no JTO is available under the STT, Shillong , two Sr. TMs are posted to man the said
system without any monetary benefit. But in our neighbouring Circle, Assam, such officials
posted against these posts are upgraded to Grade- 1V officials in the scale of Rs.6500-200-
10500.

It is urged that both the officials posted against the posts of JTO (ASTTs) at Shillong
should also be upgraded to Gr-1V posts early. '

Upgradation to Grade - 1V post is against 10% of the officials who got BCR., the granting
of the Officiating Scale of Pay shall be examined, if Rules permit. .

Promotion of Sr. Officials to Grade — 1V at_par with Juniors:

As per departmental guidclines, promotion to the cadre of Grade-1V in the pay scale of
Rs.6500-200-10500 should be done basing on the seniority in the basic cadre and without any
reservation for SC/STs. g E———

AL CTO Shillong, one junior official has been promoted to the cadre of Grade-1V without *
taking into consideration of the above factors. It is, therefore, urged that senior officials
should be promoted accordingly from the same by creating the required numbers of
supcrannuary posts it order o end the discrimination at an early date.

The above ‘deviation’ from the DoT guidelines has been noted by the administration and
the GMTShillong shall be asked to look into the matter and rectify the same in case of any agt
of commission or omission. oy L . '
Inordinate Delay in Sanctioning of HBA, Scooter, Cycle and WC Advances: ‘

It is obscrved that staff applicd for fhe above advances are a;ways delayed for months
together, sometimes, even years. It is urged that the same may be sanctioned in time to avoid
the harassment to staff, . ' o

HBA is sanctioned in NET Circle on priority and every year, additional Sunds are asked
Jor and disbursed. Allotment of fund in respect of Scooter,Cycle and WC advances is very
much less from Directorate. Efforts are regularly made for additional fund for Scooter

Advance.Staff-side also requested for supplying to them the SSA-wise Waiting List of -

Advance aplicants

Grant of Temporary Status to Casual Labour pending post 1985 and TDM,Shillong
letter no. E-38/Ty. Status/ Confirmation/21 dated 30.9.93 in response to Circle Office

GMTD-SH
ADT(Est)

letter no. STB-27/ Labour/ TE-Corr. dated26.8.93.
It is observed that both the offices are violation from their own office orders and thus

harassing the poor labourers for years together. It is urgéd to settle the case as early as
possible.

This matter is not withih the purview of the Regional Council to decide upon.
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Transit 1B and Transit Quarters at Agartala, . a ,

There is no space Jor additional ser of accommodation qf Agartala Exchange .Forip at AD
Nagar, the. GMTD agartala is arranging for ppsa'ng of a Care-taker and also to examine the
other proposal, Iy was also proposed to make physical verification at the time of next RJCM
meeting scheduled 1o be held next at Agartala. .

‘ \
18/12 -99 Introduction of Modern Tools for Outdoor. Network - Alldtment of Pagers to_Field/
" Linestaff in NET Circle: ' )

DGM(p) DoT \ND in its letter no, 2-05/98 PHA dt. 4-2-99 has decided: to provide pagers to field/
DFA | line staff in- NorthEast Telecom Circle alongwith other 5 Circles. The field CGMs are
ADT(Op) authorized to provide pagers on the scale of 50 (fifty) pagers per area GM(T) in the concerned
Telecony Telephone Circles, Jt is- therefore requested to implement (e said scheme jn this
-Circle for improvement in rectification of faults, : : S

It is not possible to implement the said Scheme since there is no pager service iy the Circle.
The possibiliry of Cellular Phone shaiy be examined, -

The next meeting shall be held at Agartala in the month of April next year,

P

: o , » ' ' : (G.N.CHYNE)
x | o ‘ . - AGM(A)
: SECRETARY, RICM

' ‘ N.E.Telecom Circle
0/0 CGM Telecom, Shillong,

Ne. TWERICM-MEETING-26/99, Dateq Shillong, the Q 5~ /‘{Jmmary 2000,

Copy 1o ;

1 . All the Regional JCM Members, for information and necessary action,
2. Al GMTDs in NET Circle/DE-CTSI) (NET), Guwahati; .
3.The Supa, Engineer, Telecom Civil Circle, SI)iIIong/Silchar;

4. The Dy, GM (I’Inllltillg)/D_FA, CO-SI}i[IoIrg; ’

5. The ADJ'(B)/ADT(HRD)/ADr(op)/ADr(cp)/Apr(g;enl)-co,Shiiiong,-

The concerned authorities marked against eacl.item are requested to kindly send in thejr

~ ’ )
Joowe comments/ compliance to this office for perusal of the CGMT at least before the end of February
2000. ' ' : )
(S.PATGIR])
S’ Asst. Director Telecom (Esty),
: 0/0 CGMT, Shillong,

Phone: 222440, Fax-227202.




